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til, DO, 52, 53, 55, 56, 63, 611, 67, 
72, 86, 87, 91, 92, 97, 99, 101, 
102, 110, 116, 118, 119-A, 121, 
123, 125, 133, 135 and l~." 

The motion was adopted. 

U:IO lin. 

GENERAL BUDGET~ENERAL 
DISCUSSION 

Mr. Deputy-Speaker: We will uOW' 
go to the Budget Discussion. 

Shrimati Rena Chakravartt,. 
(Barrackpore): Mr. Deputy Speaker, 
Sir, we are about to debate one of 
fue most crucial Budgets undertaken. 
to face a critical period in our coun-
try's history. Within thirteen years of 
our Independence, when our. economy 
was struggling to overcome its eco-
nomic backwardness of a century and 
more, when we were preparing for 
planned deV'elopment and when we 
had hoped that we would be able to 
continue with our policy of pt.lIceful 
co-existence and friendship with all 
countries, it was at such a time that 
our country was called upon to 
strengt'hen its national defence. While 
doing so, we know that we must also 
go forward with our economic devi!-
lopment. Therefore, defence and 
development are the correct orienta-
tions in the Budget. 

But we have to avoid taIling into 
the trap of using the patriotism of our 
people while tiIlking of defence and 
acting in a way to further depress 
the living standard of our people. 
Keeping always before us t'he millions 
of our people at starvation level and 
the need to raise their standard, we 
have to look at the Budget. Espe-
cially I am reminded of the speech 
made by the Prime Minister on 
February 25th i.n the Rajya Sabha 
that in the ultimate 8T'!alysis it was 
the people's morale that would win 
1ib.e battle and therefore, the goal of 
.acialist pattern of society has to be 
pursued with vigour. 

Discussion 
If we accept the fact that we have 

to go forward wiVh a budget for 
defence and development, then we, at 
least the communists, will nat quarrel 
with the Finance Minister on the 
bigness of his budget. The National 
Development Council in fact wanted 
a bigger figure than Rs. 867 cnres for 
defence and Rs. 1226 crores for deve-
lopment The communists also have 
been in favour of a bi.g plan because 
we are clear in our minds that there 
are huge and enormous resources in 
our country. They are boiddcn away 
in private-profit making institutions, 
in the wealth of the princes, indus-
trial magnates, landlords, contractors 
and profiteers who though numeri-
cally small in contrast with tlhe 
millions at the lowest levels. are 
economi,cally big, owerful and affluent. 
Our big question is: will this Gov-
ernment touch these people and 'Ilake 
them their weaHh, or will they take 
to the old pattern of making the bulk 
of the money for development come 
from those who can hardly bear it. 

I feel that this Budget in spite of 
certain departures from the pa!'t is 
going to bring about a big burde!1 on 
the lowest rungs of the salaried 
classes because their income is very 
obvious and straigtforward and can-
not be hidden. The small peasantry 
are asked to compulsorily deposit 
fifty per cent of their land revenue. 
So also the small trader. Such people 
can hardly eke out an existl.'Ilce in the 
context of growing monopolistic 
trends in the economy. These are the 
people who are going to be hit worst. 
In addition to t'his there are the in-
direct taxes on kerosene, tobacco, and 
other things. Transport cost also will 
go up because of the tax on diesel and 
petroleum. Naturally these are going 
to weigh heavily on the poorer sec-
tions and the middle classes. But 
our bi~gest caveat is that not only will 
t'he poor people suffer but also t'he 
Government has completely failed to 
control prices. We see that as soon 
as the Budget has been placed in this 
House and read in this House, the 
prices have gone up-prices of not 
only those that are taxed but of 
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everything; sympathetically the other 
pc:ws also have !;c"e up. On,y on the 
7th of March 1963 the Chief Minister 
of West. Bengal, Shri P. C. Sen r.ad 
to say in the Council that items which 
were not taxed by the Finance Minis-
1er were selling at higher prices. The 
price of kerosene has gone up by 12 
to 14 nP per bottle. The prices of 
toilet soap. washing soap and bidies 
and cigarettes have gone lip. These 
are taxed. 

There are ot'her items, not taxed: 
their prices too have gone up. Why is 
the price of sugar gone up? we are 
told that this will <be controlled but 
nothing has been done. There has 
been a new 'height in the rise of orice. 
We come from rice-eating States. 
During February March, the price of 
rice has risen. There is black 
marketerring of kerosene in many 
parts surrounding cities of Calcutta 
and other places. 

There is the question of rent also. 
do not know what has happened to 

the rent control order. At one tinle 
we were told ['hat they were going to 
give incentive to private builder;; so 
that the housing shortage could be 
overcome. In Delhi today we are 
giving cement, steel and other things, 
and luxurious and palatial buildings 
are coming up which charge & rent of 
Rs. 2,000 or Rs. 2,500 or Rs. 5,000. An 
ordinary man, a clerk or other smalleT 
people cannot get a single room in 
Del'hi for rents less than Rs. 80-100. 
1'1; is the same thing in the cities of 
Bombay and Calcutta. But the stock 
reply of the Government is: the prices 
have not risen; the Planning Commi-
&c;ion is always thinking about the 
prices. They are putting up a com-
mission on prices. They will evaluate. 
In the meantime, the prices are rising 
every day. 

There is the same complacent and 
indulgent attitude regarding the cor-
rupt machine~y of Government, as if 
it is an axiOllIlB.tic inevitability that 
the macnineI)" 01 the Government 
I!hould remain only as it is, they .y 

that there could be no physical con-
trol, that there can be no question of 
prices ,being controlled physically. 
Overburdening the lower levels where 
there is already much privation ia 
unforgivalble. It is in this context 
that we must see the condition of our 
poor people. Salaried people who are 
in the group of Rs. 125-150 cannot 
evade the taxes. Even though they 
are asked to pay a deposit or a kind 
of savings, it is also something 
which they have to payout of their 
pocket. They may get back at a later 
date .. But today it is a question of 
rupees, annas and pies and so it be-
comes a question of hardship to them. 

Morarji Bhai says in his Budget 
that pricE'S have remained reasonably 
stable. I do not know what 'reason-
ably stable' means. But even a high-
ly orthodox and conservative econo-
mic raper like the London Economist 
says that the wholesale prices rose in 
1962 by 7 per cent and wholesale 

• food prices rose generally by 11 per 
cent .. It is really for this reason 
people are opposed to taxes because 
the bulk of it comes from indirect 
taxe~. 

It is true that in this Budget 
Morarji Bhai has taxed refrigerators, 
cars and other luxury goods. But 
that was made a handle for every-
thing else going up sympathetically. 

I now come to the question of the 
compulsory deposit scheme. Take a 
clerk or a skilled workman or an 
artisan who is drawing Rs. 125, in-
cluding allowances. overtime, etc. 

Now, actually, he will be compUl-
sorily saving RH. 45 per year. Thia 
man who draws Rs. 125 will have to 
give Rs. 31121- per month as his com-
pulsory deposit plus, if he is a Gov-
ernment servant, he will have to pay 
his contrrbution to the provident fund: 
which is also a saving-it is goin, 
away from his pay packet straight-
away and he will not be able to use it 
in the month-plus 7-1- .per cent for 
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house rent if he is lucky to get a 
house, or, if he is not a Government 
servant, even a very much higher 
amount of house rent. In a city like, 
Calcutta, whore we have got mer-
cantile offices, where we have 
got a very large number of middle-
class and lower-class people earning 
between Rs. 100 and Rs. 125, the 
house rent takes away the bulk at 
their salary. Then, the prices of rice, 
vegetables, fish, oil-infact, everything 
-have gone up. What remains for 
him to educate his children? What 
remains for him tor transport? What 
remains for him if by chance he talls 
ill and he needs some medicines and 
medical care? Therefore, for most of 
these categories of people, after the 
fifteenth of the month, it is nothing 
but debts and debts. This amount of 
Rs. 31121-, although it looks very 
small numerically, in fact. means two 
01" three days' bazars accounts tor him 
.and his children. 

Then, Sir, take the people who are 
drawing Rs. 1000. They will be 
giving Rs. 125 as complusory deposit. 
Naturally, an amount of Rs. 105 looks 
much bigger than Rs. 31121-. But 
~/en after that, he is left with Rs. 895. 
Naturally, that is not an insubstantial 
·amount. If you go beyond Rs. 1 lakh 
a year, you will find that one lakh a 
year or Rs. 8333-walas, as you may 
call them, have to pay a cut of com-
pulsory deposit plus an income tax of 
Rs. 4719, maybe a little more or a 
little less and even then he is left 
with Rs. 3614. It is in this context 
that we feel that there is a very good 
case and we demand that the lower 
categories should not be forced to be 
taxed in this manner, although it is 
called a saving. .'. 

Sir, as a matter of hct, for those 
taxable under the incometax, the in-
crease has been more in the lower 
brackets of income than in the middle 
brackets. As a matter of fact, in 
respect of the people having an in-
come of Rs. 5000 to Rs. 6000 a year, 
the tax burden has increased five to 
six times, whereas in respect of the 
2931 (Ai) LSD-6. 

people having an income of Rs. 10,000 
or Rs. 12,000, the tax burden has in-
creased twice. Then, if you go over 
to Rs. 15,000 or Rs. 20,000 as income, 
actually the increase comes to Ii 
times. 

Then, about surcharge on income, it 
is progressively taxed upto Rs, 30,000 
to Rs. 40,000. After that, it is al1 a' 
flat 10 per cent rate on the high in-
come group and, therefore, here it 
may be said that this is rigorous that 
it weighs much more on the lower 
brackets. Sir, already there has been 
a tremendous outcry from the big 
industrial magnates including Mr. 
Tata who has raised his strongest 
objection against the super profits 
tax. Now, really, this is the main 
point which I want to make in my 
speech. Where is the wealth concen-
tration taking place? We are given 
the figures of national income. The 
Mahalanobis Committee report has 
clearly brought out that 1 per cent of 
the country's households own as much 
as 75 per cent of privately held stocks. 
Of this 1 per cent, half is owned by 
14,000 houses. This is the amount of 
concentration that is taking place. In 
other words, only 1 per cent of India's 
privileged class which in turn is 1 
per cent of the total population owns 
and controls the bulk of the nation's 
wealth. What right has Mr. Tata and 
others to exclaim that this is the end 
of business? The business people al-
ready say that their back is broken 
every year even with the slightest 
increase in direct taxation and the 
cry is raised that there will be no 
investment, that the fore:gn invest-
ments will be shy and that the back 
of the industries would be broken. 
And yet we find that concentration of 
wealth continues to take place . 

Actually, the only two proposals 
which the Finance Minister has made 
on the corporate sector which can be 
stated to be of some use in the reduc-
tion of this concentration of wealth is 
the super profits tax and the lowering 
of exemption limit of Rs. 25,000 for 
jewellery under Wealth Tax. The 
income tax and surcharge on these 
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14,000 families need to yield far more. 
That is what we say. This is the 
place from where you have got to 
take more. Instead of that even these 
groups have been permitted to save 
under compulsorY deposit with a 2 
per cent interest. 

Now, the Government has always 
talked about incentives to this cor-
porate sector. I remember Morarji-
bhai himself said that the rich have 
been soaked, that they are unable to 
bear taxes. I am glad that this year 
at least, he has proved that this is 
incorrect and at least we are going to 
get Rs. 25 crores by way of super-
profit tax and Rs. 12'4 crores by 
means of withdrawal of exemption 
for jewellerY to be held taxable under 
the Wealth Tax. But even then we 
know, when Morarjibhai went to 
Bombay, that he was pressurised-
and he is going to be pressurised-
and we want to see whether he is 
going to yield to that pressure. 

The Minister of Finance (Shri 
Morarji Dean: Neither their pressure 
nor your pressure. 

Shrimati Benu Chakravartty: We 
know the common man is too weak. 
But we do not know about the big 
businessmen. If we need money, the 
resources are there. Take it from 
where it is. If yoU want an egalita-
rian society, break the monopolies 
and the concentration of wealth. That 
is our point. As a matter of fact, 
your own committees have shOWD, 
the Mabalanobis committee report it-
self has shown and also the' other 
people of the Planing Commission 
have shown as to how directorships 
are concentrating more and more. 
Actually, there was a paper which 
showed-I think it was Rallis-rthat 7 
directors of Ralli Brothers were con-
trolling 57 companies and one direc-
tor was on 50 companies. So, this is 
the type of concentration that is tak-
ing place. 

Shri Morarjl Desai: How can it be? 

Shtl R S. Pantle (GUlla): One direc-
tor cann~t be on more than 20 com-
panies. It is for your information. 

Shrlmati Benu Chakravartty: May 
be so. But it is in their paper. If 
you like, I can show it to you. It 
may be under the new law. That 
may be just before that. 

Now, what happened in UK during 
the War? That is the home of capita-
lism. We are talking about socialism, 
and our big businessmen who are 
talking so much of patriotism do not 
realise that even in the United King-
dom the Excess Profits Tax, dur'ng 
the War, went up from 60 per cent in 
1941 to 95 per cent in 1943. In Ame-
rica also, this Excess Profits Tax 
again accounted for 32'7 per cent of 
the total tax yields. In the emergen-
cy budget, the super profits tax 
Rs. 25 crores forms only 9 per cent 
of additional taxation. As a matter 
of fact, why is that they forget-the 
big businessmen-that as yet we have 
not rescinded many of the thines 
which they got out of the Finance 
Minister during the last two or three 
years. There was no ceiling on pro-
fits. There was a reduction on new 
bonus issues from 30 per cent to 12! 
per cent in 1961-62. The wealth tax 
on company funds was abolished in 
1960-61. Then, what about the bene-
fits of 5 years tax holiday on newly 
started hotels? We have not aboli-
shed that. Oberoi is building that 
hotel and he will be getting the bene-
fits of the five year tax holiday also and' 
so on and so forth. They are making 
the money. Otherwise, where is it 
going? Every year they are making. 
more and more profits. 

Now, Sir, I have t suggestion to' 
make regarding another class which 
always escapes, that is, the contrac-
tors. lWen dUring the period when 
we were spending much less on 
defence, these contractors made enor-
mous profits. These are the contrac-
tors who are going to make enormoull 
profits this time too. The Tusker ope-
rations themselves have shown us 
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clearly what happens. How did these 
people get away? They are the peo-
ple who employ the contract labour. 
This contract labour is the worst ex-
plo:ted Jabour. They are the people 
who exploit this contract labour and 
casual labour. They keep them work-
ing for five months and 29 days and 
give them a ·termination notice on the 
29th day and re-employ them after 
that six months' period is over and it 
is done throughout their lives. Why 
is it that the Government hesitates to 
bring them under the provident fund 
scheme? That is how we should break 
their neck. That is how we should 
take away their ill-gotten gains that 
is evaded. As a matter of fact, the 
other day I was speaking to Mr. Mal-
viya, the Deputy Labour Minister and 
he s3id that this was something that 
the Government was considering. But 
even now this is something which will 
bring US quite an amount of money 
from people who are always evading 
the tax. As a matter of fact, their 
contribution to the geneN! provident 
fund also should be raised. The work 
ers' organisations have been demand-
ing that from 6-\- per cent it should 
be increased to 8 per cent. That also 
will bring us several crores of rupees. 

When such an amount of taxation 
has been introduced, why is it that this 
budget does not tell us something 

'more as to what is going to be done 
about the evasion of Income-tax? 
Unless this evasion is plugged, what 
is the use of dangling before our eyes, 
''here is the corporate sector which is 
going to be taxed further, direct taxes 
are going to go up"? Only recently 
the Public Accounts Committee has 
shown that the effective arrears are 
Rs 136.74 crores at the end of 1960-61, 
and actually I think that by 1962 it 
has gone up to Rs. 150 crores. The 
back-log was much more; I think it 
is somewhere like Rs. 250 or 253 
crores, which means, maybe, that we 
are writing off over a hundred crares 
of rupees. 

Why is it that we cannot take more 
Itringent measures? The Tyagi Com-

Discussion 
mittee has suggested that much more 
stringent measures have to be taken. 
Why is it that the Defence of India 
Rules cannot be used against them? 
Are the Defence of India Rules only 
for putting commun:sts into jail, or 
for putting innocent and ordinary peo-
ple into jail because of. political ven-
detta? Why do we not use stringent 
measurers against them? If there is 
a call to patriotism why do we not 
lee that this is done? 

We should also develop our exter-
nal trade. As a matter of fact in this 
it is not only a question of getting the 
money from external trade, but much 
of the under-invOicing and other cor-
rupt methods that go on have to be 
checked. These are some of the re-
sources which we have to take up. As 
a m.atter of fact, in answer to a ques-
tion about the jute industry, on one 
industry alone, we found even with 
this little effort about eight people. 
who belong big business in jute, had 
under-involved. I do not know what 
was the amount of fine or what was 
the punishment meted out to them. 
Even many more might be there. A 
few months ago a press magnate who 
owns a couple of jute mills was caught 
red handed. His ship was held up and 
then after that, twenty-four hours 
aterl something happened. His ship 
was allowed to go. It is an enormous 
amount of money, we do not know. 
These are the things which are evaded 
and which escape. 

The same about foreign exchange 
regulations also. As regards the 
racketeering of big business which is 
crying and saying that their backs are 
llroken, we know what has happened 
in the Vivian Bose report about the 
Dalmia-Jain concerns. I again want 
to impress upon the Finance Minister, 
in spite of what the Deputy Minister 
of Finance has said, that the House 
and the country are very suspicious, 
and they have reasons for the sus-
picion that the house of Birlas is 
escaping. This House had initiated a 
debate as a result of which special 
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auditors were set up to go into the 
question of the insurance companic;;, 
the New Asiatic Insurance Company 
and the Ruby General Insurance Com-
pany. Very stringent remarks have 
been m3de, names have been men-
tioned about particulars persons in the 
house of Birlas, and it has been shown 
that the provisions of the Indian Com-
panies Act of 1930, of the Indian Com-
panies Act of 1956, of the Insurance 
Act, and foreign exchange regulations 
have been violated, that the moneys 
of Ruby General Insurance Company 
have been used for the allied concerns 
of Birlas. It has been clearly stated.. 
Why cannot this House, which is a 
reposity of the good of this count1'7, 
go into this question? If we do not 
go into this question, the only con-
c'usion that the people will draw is 
that Government has a soft corner for 
the House of Birlas whilst, maybe, 
that they are prepared after pushing 
and cajoling to enqllire into the ques-
tion of Dalmias. The same is the 
question with the house of Thackeray. 
Maybe, it is so also of other housel. 
Mr. Tata and Mr. MafaUal have 
walked out of the FleeI meeting. I 
do not know, maybe it is because they 
feel that after the wrath against the 
Dalmia house people will start enquir-
ing what has happened in the houses 
of Tatas and M3fatlal. It is really 
a disgrace-what Shri Daji has said 
has occurred to me also, as to how it 
is that our Prime M:nister is going to 
the same FICCI presided over by Shri 
S. P. Jain. 

One more point which I want to 
make is regarding banks. In a period 
when we are hard pressed for fimmce 
and when we want to make the pivot 
of our advance a planned economy, in 
such a situat'on, nationalisation of 
banks is called for. We have asked 
for it earlier and we ask for it again. 
Sp~cially, if Burma can nationalise 
banks, why can we not do so? What 
is it? A smaller country. Of course 
its rate of growth is higher than oun. 
But in any case they say that banking 
occupies a key position in the count-

ry's economy as banks handle crores 
worth of import and export trade 
every year, representing a third of the 
country's total production. They make 
huge profits and rather, above all, 
they say that a business which earna 
lIuch high profits and can command 
huge sums of public money should 
not be left in private hands. If this 
is the opinion of a country which has 
not talked so much about planned 
deve'opment. actually how much more 
should it be for us who talk about 
planned development? Withou.t natio-
nalisation of banks it is neither possi-
ble to control the concentration nor 11 
it possible to control the prices, and 
it gives us a pivotal position in plan-
ning the development of our country. 
As a matter of fact, in the Mahalano-
bis Committee's report one of the rea-
Ions which he has shown for concen-
tration is this indiscriminate . . . 

Shri A. C. GDha (Barasat): The hon. 
Member has been quoting from that 
report. Has it been published? 

Shrlmatl Rena Chakravartty: There 
are many things which we can quote 
from. The unfortunate part is that 
the report is not available to Members 
of Parliament. As a matter of fact 
we have been asking that it should :'e 
laid on the Table of the House. 

That committee has drawn attention 
to the liberal loans given by bank. 
and other financial institutions. 
Therefore I say that this IS one of the 
important things that this House has 
to cons'der, namely the demand for 
the nationalisation of banks. The 
Reserve Bank has been nationalised. 
It has done good work. Let us go 
forward and think of nationalising 
other banks if we realiy want to take 
the country forward to the goal of 
having free education, free health, 
locial services and advanced economy. 

Regarding agriculture, even today 
our national income, fifty per cent of 
it, is from agriculture. But what is 
the position? The national income has 
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remained stagnant, be cause there has 
been a certain sliding back in agricul-
tural production. As a matter of fact, 
the increase during the last four years 
has not been spectacular. It has been 
going forward sometimes, and back-
ward sometimes. When it goes for-
ward it is said that it is due to plan-
ning. Next year when it goes back-
ward, they say it is not due to the 
plan, it is an exceptional year, this 
year bad rains, that year good rains, 
flood, theretore no crop and so on. 
Therefore any advance is not due to 
any planned development. It has 
been stated by our Minister of Com-
munity Devedopment, Shri S. K. Dey, 
that the credit that is being given is 
falling into the hands at the rich. 

As regards the prices of fertil'zers, 
from the PAC report on Sindri we find 
that the price is going up every day. 
In 1957-58 it was Rs. 226.50 per long 
ton. In 1960-61 it was Rs. 280.96. 
And above that, the Central fertilizer 
pool allows Rs. 60 over the ex-fa"tory 
rate Of Sindri, So, naturally, in this 
situation the actual price is so high. 

Then again, there is the question 
of the utilisation Of the irrigation 
potential. There is our enternal prob-
lem-child, the DVC where it can be 
found that 2,79,00 acres have remain-
ed unutili.<ed for kharif and 24,000 for 
rabi. In the Tungabhadra left bank it 
is 1,31,000 acres lying unutilised, and 
so on and so forth. In a country like 
India, irrigatiou potential, even the 
potential which we have created is 
not u~ed. Field channels are not dug, 
and on account· of the quarrels bet-
ween the Centre and the States the 
whole thing is held up, 

The question Of prices I again come 
to, because I teel that that is the crux 
of the question. Actually, the prices 
have been going up. Everything has 
gone up. The only thing which our 
Finance Ministry and those who have 
formulated the budget put forward 
betore us is that we have to squeeze 
out consumption, Squeeze out con-

Discussion 
IUmption at the top level. How can 
we squeeze out consumpatioB at the 
lowest levels where they are livin, 
on the level of privation? We are 
told what the average is. Half the 
people have less than Rs. 17 as their 
monthly incom. That is true. There-
fore, since half the people are living 
at the level of Rs. therefore the man 
who is earning Rs. 125 we have to 
depress further I 

The point is that there are four basic 
necessities: root over one's head; food, 
at lesat two square meals a day; edu-
cation for one's children; and at lesat 
the minimum cloth. These are the 
four basic esoentials on the basis ot 
which We have to work out a norm, 
and beyond that We should not fur-
ther depress the standard of Ii v ing 
and reduce it for the man whom we 
have brought up a little further. 

The last thing ls about economy in 
government expenditure. There is no 
doubt about it that non-plan develop-
ment is increasing daily. But I know 
that if we have no social services 
there is no doubt about it that more 
civil expenditure will have to be 
incurred. If education, if other sectors 
.ome under the public control, it will 'A up. What I am trying to say is 
that, psychologically, when the entire 
people are being asked to bear such 
a great burden, why is it that the 
Government do not realise that It is 
also the pOOr people's Government? 
The people have been shocked the 
whOle Of Delhi at least-at the colossal 
waste th3t is caused by the Ministers. 
Unfortunately, I am a member of the 
consultative committee, but when the 
news came out in the papers the next 
morning, the people were shocked. 
Furniture worth Rs. 32,000 have been 
given to the Ministers. Every Minis-
ter is spending about Rs. 450 to Rs. 600 
by a way at electric charges, and 
Rs. 150 for water. We do not know 
what the telephone charge is. 

Shrl P. K. Deo (Kalahandi): To ex-
Ministers also. 
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Shrimati BeDD Chakra .... 1'tt7: A 
staff-car is at their beck a:ld call. 
There are air-conditioners and elec-
tric appliances. Actually, while Rs. '1 
lakhs was the budgeted tour expenses 
for 1960-61, the actual amount had 
gone up to Rs. 9l lakhs. These may 
be small things but when you add up 
it may come to a few crores. If you 
add to it the expenditure Of the States 
with their big ministries and add to 
that also the gubernatorial parapher-
nalia that we have set up, it will come 
up to not a few pennies but quite a 
few crores of rupees. But then the 
psychological effect of it is much more. 

Therefore this backfround I am 
saying that when we call upon the 
lower rungs Of the ladder to sacrifice!. 
the first thing to do is to see what we 
do in the upper rungs of the ladder. 
Without a radical change In the eco-
nomic policies, the nation cannot face 
the task of development and d~fence. 
There can be no half-way house. 
When we talk of socialism, we have 
to realise what It means. It means 
the breakinl( up of the concentration 
of wealth. We have to break these 
monopolies. They have to give more 
I have not taken up the question of 
the public sector which I believe my 
other comrades while speaking on the 
budget will brinCil forward; nor have 
I brought in such things as the privy 
purse, etc. But I feel if a balance is 
to be struck. to strike down the glar-
big inequalities, the budget must strike 
far harder at the monied classes, be 
ruthless to maintain prices by fighting 
and cleansing out corruption in the 
administrative machinery, fight out 
blackmarketing and impOse controls. 
T'lP. Government only sav that the 
Defence o~ India Rules will be used 
to check rise in prices, but what has 
been done? Also the prices have 
risen, and I!othing has bcen done. 

That ;', why there is yet time to 
withdraw some of the anti-people's 
taxes. Th(' r.on. Fjpance Minister said 
lhl'lt be will lIut lI)!ree to the plpa 
which I have made, namely, allowing 

the lower income-groups of the salari-
ed clajlses-Rs. 125, Rs. 200 or Rs. 300-
walas-not to fall under the axe of the 
cl7lIIpulsory deposit scheme. We will 
say that this will hit the working 
people who have worked so well for 
the defence and for the devolpment 
of our country. To deprive them of 
the basic essentials Of life can never 
be the objective of our planning. In 
this national emergency, they should 
not be made the target of attack. 
Money is there. We want a big 
defence. Next year also, we want a 
big budget. We need to make a big 
budget for the next year alsO. We will 
have to achieve our objective of uni-
versal, frl'e and compulsory primary 
end secondary education for our cl ,lid·. 
ren, and We need to look to health, 
hospitals and such other things. 
Money is there. Let the Finance 
Minister take it from where it lies,-
from the monied interests. The people's 
patriotism has been proved. Let the 
money-bags not whine: let them prove 
theirs. 

Shrl U. N. Dhebar (Rajkot): Mr. 
Deputy-Speaker, Sir, I would like to 
approach this question from three 
different angles. One is the inevitabi-
,lity of certain steps and measures 
which the Finance Minister-the G,v-
ernment of India-has been obliged to 
take. Secondly, the reasonableness of 
these measures, and thirdly, the ques-
tion of other incidental measures 
which, in my opmlon, are necessary 
to be taken in order to C"'pe up with 
the responsibility that falls on the 
shoulders of the Gover~T.c:1t c! India. 

I would like to remind the House 
of the resolve made in N':-vember last. 
We decided upon sacrifice to the 
maximum of our ability in oreier to 
achieve the task we have undertaken. 
Somehow or other, I am noticing, 
since thj! budget proposals have been 
placed before the House, a kind of 
criticism wh'ch to an extent appears 
to overlook the need to remember the 
grea~ tasks that face this countTY. 
Were it merely a task of makmg two 
ends of the budget meet, one can 
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understand the criticism that is beinlr 
levelled against the budget proposals. 
But the task that faces us is the task 
of maintaining the integrity of ·thiI 
country. • 

There are three obligations cast 
upon the people. One is the mainten-
ance of economic stability; the second 
is the internal law and order situation 
and the third is the integrity and the 
freedom of the country. Somehow or 
other, it appeaTS we have forgotten in 
the last 16 years the cost of servitude 
that this country has paid in term. of 
money and bLod. For no less a 
period than 250 years, we were a 
servile nation, and we paid every day 
of our life during that period of 250 
years, something not only in the shape 
of honour, not c,nly in the shape of 
money, but in the shape of our eco-
nomic inte,rity. 

What the Finance Minister has 
suggested is investment in freedom. 
TheTe is no more profitable a transac-
tion, n:> more profitable an investment 
for a country, for a people, than in-
vestment in freedom. All other in-
vestments, whether in agriculture or 
indus:ry, must take a secondary place. 
I cannot, therefore, understand the hue 
and cry that has met the proposals of 
the Finance Mini.ter in a certain sec-
tiGn of the people in the country. 

What is this investment like? The 
leader of the Swatantra party in his 
organ Swarajya, has said that the 
Finance Min:stcr has launched an eco-
nomic war against the people. Let us 
see what this war is. The Finance 
Minister is asking for approximately. 
Rs. 400 crores to Rs. 425 crores includ-
ing the uncovered deficit in the capital 
budget and including the provi~i:;: ~ 
Rs. 40 cr: res he has made for compul-
SOTy saving. What is this Rs. 425 
crores? Is it an economic war, as the 
leader of the Swatantra party style3 
it. In terms of daily na'ional income, 
this figure works out to Jbout 12 days' 
income in a year; that is, about a day·s 
inc me every month. This is being 
termed as an economic war against 
the people and the people are bein, 
invited to undertake a 1!ind or cam-

DisCUlsioft 
paign against this. When we passed 
the resolution in November last, who-
ever thought at that time that this 
country will be able to prepaTe ror the 
defence by anything less than ene 
dav's effor? SomeCme. it pas,e3 one's 
c~prehension. It appear. to be 
stuDge logic; that on the one hand 
people shouted that the Government 
was wrong, because it was not pre-
pared and O!!l the other, when Govern-
ment comes forward asking for sinews 
for preparation, it is being charged 
wrh launching an economic war. PeT-
haps they did not sincerely mean one 
or the other; they were n,.,t sincere 
when they ch:nged the Government 
with lack of preparati 'ns, or tod3Y 
perhaps they are not also ~incere in 
their accusation of the Government 
that the Government is launching an 
economic war against them. 

The major front is the [Tont of the 
super profits-tax. What d~es super 
profits-tax mean? Has the Finance 
Minister touched upon the capital of 
these people? Has he touched . upon 
the reserves of these people? Is he 
asking the people to part with the 
profits? Cerhinly not. What he is 
asking fJr is, if there are profits bey-
ond 6 per cent 'on capital and reservel, 
then he will share half and half. And, 
all Tound shouting is going on that he 
is ru:ning the economy of the coun-
try. Only the other day the businesl 
houses pledged all their resources in 
the service of the c:untry. The Fin-
ance Minister says that the Govern-
ment will share half and nail ill pro-
fits not up to 6 pcr cent, cul above 
6 per cent, and not only on capital, b~t 
calculating the reserves also. What 1f 
the crime that the Finance Mini~tcr 
has Committed? It is argued fhat has 
not followed the pattern of the excess 
profits tax. Let us understand the 
difference between the excess profits 
tax and the super profits tax. Excess 
profit tax means a certain average and 
above. The business houses say, "In 
the course of the last six years the 
average of the profits that we have 
able to achieve was high: that, safe-
guard that and then we are prepared 
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to undertake all sacrifices." What 
were the profits like? I have beLTe 
me a publication Corporate Sector in 
India by Nigam. Here a tablE is given 
showing the amounts of profitE these 
business hou5es have been making in 
the course of the last five or six years 
in a protected market, with a planned 
ec .nomy in which the Government 
was interested in financing the orivate 
sectOr also through the IndusLrial Fin-
ance Corporation, with no competitIon 
!Tom outside. They say, "you en5ure 
that ('ven in the period of emergency 
and then we are prepared t'l under-
take all the sacrifices," 

I: is sa:d that by these measures 
Government will be preventing capi-
tal formation. What is this capitll 
formation? If anyone were to look 
at the balance sheets cf the Joint-
st.)ck companie3, he will realise the 
whJle st ry of capital forma:ion. I 
would like to ask those who sponsor 
the case of these people, to reTncmber 
the contribution the Governmmt is 
making towards finding capital thr _ ugh 
the Industrial Finance Corporation and 
the State Finance Corporations in 
bu'lding up these things? What i3 the 
('ontribution Governmeat is. making 
indirectly also permitting them depre-
ciation reserves, taxation reserves and 
other reserves? If we were tt' ex-
amine the figures of capital fO!"ITIa~ion 
in the last few years, we will find that 
actually in the shape of paid-up capi-
tal, 10' 2 per cent have been contri-
buted b"y the bU5iness houses. The re-
maining has come through borrowings 
and through the depreciation re-
serves. 

As rar as I have been able tp study 
the figures, the Finance Minister has 
considered that capital formation is 
is not stopped. For, nobody who has 
the development of the country at 
heart can permit any source to dry up 
to augment the industrialisation of 
the country. The sources are there. 
The possibility of borrowing is there. 
The Industrial Finance Corporation 
and the State Finance Corporations 

are there. Nobody has issued instruc_ 
tions not to finance money for capital' 
formation to these people, 'Moreover. 
the reserves are. not being touched. 
Even in the matter of super profits 
tax, we are not touching the reserves. 
We are calculating them also in. 
awarding interest, profits and so on. 
I was thinking that the business 
houses would be in a position to. 
appreciate the margin left in the 
,budget for capital formation and in 
token of their loyalty to the idea of 
sacrifice for the country, would be 
prepared to part with some of these 
reserves-some private reserves that 
may be there. I am not prepared to 
believe that they have invested every 
pie in their possession in the indus-
tries so far. I thought they would be-
p~epared to part with some of their 
personal reserves also in building up· 
the country's industries. 

I do not know what is the amount 
still invested in foreign countries by 
the industrialists in India. It is being 
said that it is at least of the order of 
about Rs. 100 crores. That means, the 
Finance Minister is asking them, 
through the super profits tax to give 
Rs. 25 crores, supposing there is a gap 
left in capital formation. Can they 
not in this emergency Import back 
some of their foreign investments to 
fill up the gap? They will be render-
ing double service to the country. 
They will be getting some foreign 
exchange also and they will be filling. 
up the gap in the capital formation. 

15.00 hrs. 

Then, Sir, it is argued that it will 
lead to inflation. When the Finance 
Minister is trying to capture all the 
surpluses through various devices 
including the device of super profits 
tax, he is being assailed for the super 
profit; tax. On the one side it is 
being said that there will be inflation 
and, on the other side, when the 
Finance Minister is try:ng to curb 
the profits, he is being charged with 
interfering with capital formation. 
There is a contradiction in that. From 
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where dose this contradiction arise? 
This contradiction arises from this, 
that those people who argue in terms 
of investment, who argue in terms of 
capital formation, who argue in terms 
of profits, are thinking in terms of 
some other .people doing the job 
which it is the responsibility of the 
people at India primarily to perform. 
They want the Government of India 
to reverse its policy of non-alignment. 
But they do not realise that nobody 
in the world has defended the other 
person without the other person 
having to pay the price for the defence. 
Here is an option, a choice for them. 
Are they prepared to pay the price in 
the present, or are they prepared to 
barter away the e,;sense of the coun-
try's freedom which consists in the 
right to freedom of judgment and 
freedom of action? 

Therefore, whenever we come 
across this story of taxation, it is not 
because a smaller man is hit. When-
ever the Ministry of Commerce and 
Industry sit with them for fixing the 
prices of good.. and commodities 
manufactured in the manufacturing 
industries, they are always for higher 
prices. This cry of inflation arises 
from this. Here is a demand, a demand 
made for the first time of the order of 
Rs.257 crores or so, and they feel 
that they will not now be free to 
carryon their economic policies as 
they u~ed to do SO far. In my humble 
opinion, Sir, the Finance Minister 
deserves the fullest support of this 
House in maintaining this super profits 
tax. 

1 would not have stood up before 
this House to plead the case unless I 
wa; personally convinced about the 
justification of it, and I can say, with 
whatever little knowledge of eeo-
nomil!s that I possess and whatever 
little study 1 have made of Indian 
economy, that the Finance Minister 
has exercised his judgment correctly. 
On one side he has called upon the 
poorer sections of the society to bear 
the burden, and he could not have 
'done less than what he has done In 

placing this super profits tax upon any 
industries. 

Sir, I have two or three suggestions 
to make, in this connection, to tlle 
Finance Minister - I am glad the 
Finance Minister is here. One sugges-
tion is in relation to new and smaller 
industries. The case of the new 
entrepreneur, in my opinion, requires 
to be considered. In India the pattern 
of industrialisation is so strange tllat 
one per cent of the industries control 
-1 do not know how much- much 
of the capi tal and the reserves in tlle 
land, and these small entrepreneurs 
who are just coming up in the field 
of new adventure reserve, at least on 
a par with larger industries, some 
kind of consideration. Secondly, there 
may be issues like the issue of pre-
ference <hares at 9 per cent, at a rate 
higher than 6 p2r cent, which, perhaps, 
may have to be considered. I hope tne 
Finance Minister will consider these 
two cases. 

Then I come to the other aspects. 
There are three very important points 
which I would like to emphasise. One 
is the need to maintain an eVPT hi!,h~r 
tempo in agricultural production. The· 
second is the need to main.a11l thl: 
price line. The third is the case of 
those who come in the range ot 
Rs. 250 and below of salaried servants 
from whom we except compulsory 
savings. I shall take, first of all, the 
question of agricultural production. 
I know that the Food and Agriculture 
Minister has been trying his best, 
through inten"ive development pro-
grammes, community development 
agencies and other mediums, to raise 
the production in t~~ country. But 
we are at a stage when the whOle 
future of this country, in my op;nion, 
depends upon how the agriculture 
shapes in future. There arc two fronts 
here in India today: on the military 
'front it is t~e Defence Ministry and 
on the economic front it is the Food 
and Agriculture Ministry that coulils. 
1 am not . aying this bv way of any 
critici~m, 'but I would like to draw the 
attpntion of the Food and Agriculture 
Ministry to some of the hard fact. 



:3295 Gneral KARCH 12, 1983 Budge~meral 
Discwnon 

[Shri U. N. Dhebar] 
which appear from the Estimates of 
the National Income Survey recently 
placed in the hand ot the Members of 
Parliament. It appears that in the 
i:ourse of the last 14 years, in five years 
we have been able to maintain our 
position that we had aimed at, but in 
eight years we have not been able to 
maintain that tempo. We have to try 
and find out the cau;;es tor our inabi-
lity to maintain that tempo. The Food 
and Agriculture Minister is better 
aware than myself ali to where really 
the cause lies, but I may say that the 
whole country is looking to him to 
give a positive lead in this direction 
so that the country:s resources are 
;BS~ ured and the country's stability is 
.assured through his efforts. 

About the price line, the Planning 
Ministry, I know has been considermg 
this matter. But there is an aspect of 
-compulso'y savings and indirect taxa-
tion whIch throw. a moral respon-
sibility upon the Government-not 
only an economic responsibility, but 
a moral responsibility-to see that the 
citizens, the taxpayers, those whO 
save at L':Ie instance of the Govern-
ment without grumbling, are not put In 
a position where their psychological 
disaffections are exploited by tho_e 
'Who have nothing to do with the poor 
sections of the people. 

May I say, in all humility, that we 
have not been able t:l maintain our 
i:ommitment in regard to price line so 
faT? And where the reasons lie, it is 
very d:mcult for me to say directly 
2nd also within the limited time at 
my disposal-I may speak on that 
once again, when the question arises-
but, in my opinion, it is very very 
necessary that during the emergency 
peri ~d the price line is maintained. I 
am aware thlt the business I"ommu-
nity has been so far vel··,. alert on 
this question and it ha~ :'eer. co-ope-
ra:ing with the" Government. Only a 
few days back, in his reply the Food 
and Agriculture Minister thought and 
hoped that they will continue their co_ 
operatbn. I also whh that they con-

tinue their co-operation. But I would 
like to emphasise that in an emer-
gency, especially in relation to a vital 
matter like this, which affects not 
only the planning but the defence of 
the country also, no compromise should 
be made with those who trifle with 
the economy of the country by resort-
ing to blackmarketing, hoarding or 
profiteering India is facing two enemies 
-China is on one side and prOfiteer, 
hoarder and blackmarketeer on the 
other-and we have to tackle both, 
whether he is inside or outside. 

The third point is the question of 
those people in the lower rungs of 
the ladder in relation to compulsory 
savings. It is very necessary from 
two points of view that this compul-
sory savings scheme should be effec-
tively pursued. I hope and trust that 
the Finance Minister will continue to 
study this matter in the light of the 
price line, especially in relation to 
those people who earn less than 
Rs. 200 to Rs. 250 a month. They have 
to pay provident fund and insurance. 
Let them not be driven to a condi-
tion where, while trying to save under 
the c'ompulsory savings scheme theJ' 
tnay be deprived of the little social 
security they have, i.e., provident fund 
and insurance, for, if it so happena 
that the prices go up, the only thing 
they will be ab e to sacrifice, because 
they are at the lowe·'t or last line in 
sustenance, the only thing they 
would be able to do in the end-
because they cannot live without a 
roof, they cann'ot do without food-
would be that they may be compelled 
or obliged to sacrifice these two secu-
rities, i.e., provident fund and insu-
rance. I hope and tru;t that some 
kind of via media may be found, some 
kind of a formula may be evolved 
which ensure, that during the period 
of emergency these peop e, those who 
are 'earning below Rs. 250 as their 
income, they are enabled to maintain 
these two items of security. 

Finally, I come to kerosene. Of 
course, I have not eot the figures 
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with me. I know that inferior kero-
lene is used by people not only for 
ctomestic consumption but also for 
other consumption like mixing it with 
diesel and that way a greater burden 
b cast. But, here is an item where 
also some kind of consideration de-
.. .rves to be shown. 

J,astly, I can assure the Finance 
Minister that in the great responsibi-
lity that he has undertaken thi' 
House gives its fullest backing. It is 
• bold and courageous effort that he 
bas made. Very few peop'e thought 
when we heard him speaking 'On the 
budget that he would be giving us the 
lead which he has given, a lead which, 
in my opinion, was inevitable and a 
lead which, in my opinion, was also 
reasonable. It is necessary that due 
check is exercised on every pie, every 
rupee the hard-earned money of the 
people collected in these stresses and 
the fulIest economy is made every-
where, wherever it is necessary 80 
that he may be able to give an account 
next year when the House meets, 
perhaps to undertake larger burdens 
that not only he did what was inevi-
tab'e, he did what was reasonable, 
but he saw to it that everyone from 
the highest to the lowest, complied 
with the need of the time, namely, 
economy and austerity in expenditure, 
Including the Government, including 
the Ministers. 

Shrl P. K. Deo: Mr. Deputy-Speaker, 
when the first Britisher came to my 
State and saw the chariot of Lord 
Jaganath in the Rathyatra festival, he 
most C"ontemptuously caUed it Jugger-
naut. According to the English dic-
tionary, the meaning of the word is 
the man crushing monster. Sir, I 
could not find a more appropriate ad-
jective to this budget than calIing it a 
Juggeranut. It is a budget which 
only the Finance Ministry complete'y 
ignorant and criminally indifferent of 
the nature of the econ'omic activity 
and of the standard of living of the 
people could dare to conceive. It has 
put the country's economic look back 
by at least three Five Year Plans. It 

is a vicious attack on the standard of 
living of the pe'Ople. In a nutmelI, it 
is stark oppression and it is the price 
which the people of this country are 
loing to pay for the mistake that they 
have committed in the 1962 e:ectionl. 
Administrative convenience ill extrar.t_ 
ing more money as a means Is given 
over-riding priority in exclusion" of 
'Other considerations of social justice 
and equity. 

The additional taxation propoRaill 
amount to Rs. 275 crores. In their 
magnitude and range they exceed the 
sum total of the taxation proposals in 
the last four yean Additional taxa-
tion revenue would bring Rs. 2,000 
crores if the taxation goes on at the 
current rate for the whole of the Third 
Plan period, as against the target 
of Rs. 1,170 crores which is the finan-
cial resources of the Third Plan from 
this sources. So, taking into account 
all these things, I beg to submit that 
it wiil have flr-reaching consequen-
ces On the pe'ople at large. So, let us 
examine the various taxation propo-
sals. 

Coming to indirect taxes, the Fin-
ance Min:stry ha3 cast the net so 
widely that it has covered all the 
necessities of life. The Finance Min-
ister proposes to raise Rs. 116.21 
crores by excise duties. It will cruel-
ly hurt mest of the people. He has 
imposed taxes 'On alI conceivaboe com-
modities, mostly the npcessaries of 
life of the commOn man. 

Shrl Morarjl Desai: It is not Rs. 160 
crores; it is Rs. 106 crares. 

Shrl p. K. Dao: It includes tOibacco, 
vegetable products, soap. paper, straw 
board, cotton yarn, aluminium and 
china ware. Lnstly, it is kerosene. 
In the case of kerosene super:or, it is 
a 300 per cent increase and in the ca,e 
\)f kerosene inferior, it is a 200 per 
cent increase in the present taxes. 
After all this big programme of oil 
exploration and the amount sunk in 
the hunt for oil, at last, the poor man 
has to pay 200 per cent and 300 per 



General MARCH 12, 1963 Budget-General 
Discussion 

3300 

[Shrl P. K. Deo] 
cent· more on his consumption of 
ker03ene, then, I think, God al"one can 
save this country, especially when the 
per capita income- in this country is 
Rs. 330 per annum. It will pinch the 
pocket of the poor. It will affect the 
law income bracket, as has been poin-
ted out and as has been voiced by 
the previous speaker in his sermon 
for sacrifice. 

The surcharge On customs duty at a 
flat rate 'Of 10 per cent will bring an 
additional revenue of Rs. 99' 77 crores 
which will further boost the prices. 
It will have an inflationary effect on 
the cost and raise the coot of living 
by at least 10 per cent. Similarly in 
the else of transport. All our deve-
lopment programmes are being retard-
ed bv tbe bottle-neck of transport. 
If by increases 'On diesel and petro-
leum, tran;portation cost is going to 
be higher, then, it will put the clock 
back. 

Similarly, In postal charges. The 
Finance Minister has not spared even 
the usual amenities which any civilised 
country gives to its people. So far 
a, indirect taxes are concerned, I b~g 
to submit that it is day light robbery. 
The Finance Minister has said that 
the people should be strong to flght 
the Chinese. But, if they are to be 
bled white an anaemic nation cannot 
be expected to fight with the ruthless 
Chinese. 

15'23 hn. 

[MR. SPEAKER in the Chair] 

Coming to direct taxes now, the 
Finance Minister, contrary to his utter-
ances, has levied these tax proposals 
which go against the very incentive fOr 
production. I draw your attention to 
page 11 of the Fmance Minister', 
speech. In para 27, he says: 

"First and foremost, there is 
need to increase production and 
aceelerate the pace of develop-
ment. The growing claims of de-
fence and development cannot 

be met except On the basis of an 
expanding volume of production. 
By far the greater part of the res-
ponsibility for increasing pro-
duction rests with the private 
sector;" 

In this regard, I would like to pin-
point my observations on the super-
profits tax. The super profits tax on 
companies, which will be operative 
from a C'omparatively low level of 
UIofitability of 6 per cent, will have 
far-reaching impact on the corpora te 
sector. The Finance Minister pro-
poses to penalise efficiency. It will 
stop capital formation and its future 
development. The incidence of tax 
while putting a premium On ineffi-
ciency wili take a way 65 to 75 per 
cent of profits by way of taxes. Limit 
of 6 per cent does not even compare 
favourably with bank financing which 
is available at 8 per cent. In thi3 
reprd, I would like to quote from an 
article of no less a person than Shrl 
A. K. Sen, a Minister of Government 
which appeared in the Economic Jour-
nal 'Of the A.I.C.C. On November, 15, 
1957. 

Some Bon. Members: 1957? 

AD BOIl. Member: Things have 
changed. 

Shri P. K. Deo: Changed for the 
worse. He says: 

"The yield from income-tax 
indicates the operation of the Jaw 
of diminishing returns. The 
structure of income-tax is tending 
to reduce the incentive of the 
entrepreneur to work more and 
earn more." 

He further goes on to say: 

"While the incidence of tax 
burden increased in India, there 
was a fall in the number of 
assessees, indicating that the law 
of diminishing returns has a.ready 
set in. In other countries more 
taxes are paid where there are a 
larger number of assessees. Such 
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trends indicate that in India, the 
lources of personal income are 
drying up. And the policy of pro-
gressive increased taxation has 
not been yielding increased re-
venue. Government will not be 
able to reali;e increasing yield of 
taxes unless the income of the 
people expands at the same time 
at least proportionately." 

Since 1957, things have gone still 
worse and more and more taxes have 
been imposed as income-tax, thereby 
making it still harder for people to 
expand in the fields of production. 
This imposition is not justified. As I 
pointed out, it will take away the 
incentive for production and it will 
be a drag on the amount which could 
be available to be ploughed back for 
further expansion of industry. It 
will have an adverse effect on the 
capital issue market and capital for-
mation. Regulated industries whose 
profit has been sanctioned by the 
Tariff Commission are going to be up-
set by this levv of super profits tax. 
It the Fin~nce Minister's desire is to 
raise additional resources of Rs. 25 
crores by direct taxation, he could 
have raised it by raising the present 
rate of income tax. Twenty-five 
crores could have been ea~ily avail-
able. Instead of doing that. he takes 
recourse to this super profits tax. 

The surcharge of 4 to 10 per cent on 
income tax will have a serious impact 
on the saving,. of specially of the 
small man with an annual income of 
Rs. 3,600. The surcharge of 20 per 
cent 'On the income tax in the corpo-
nte sector will make pntnership pro-
hibited form of association. 

Restrictions are g3ing to be imposed 
on remuneration and perqui .ite,. Res-
trictions are going to be imposed on 
all remuneration above Rs. 5,000 a 
month. In an expanding economy, it 
will be difficult for companies to get 
highly skilled technical foreign experts 
required in some of the highly com-
plicated processes of m1nufacture, es-
pecially more so in our defence manu-

facture,. The Finance Minister should 
not judge the c'orporate sector by the 
poor performance of the public sector. 

Regarding the public sector I wou'd 
like to draw your attention to' page 172 
of the Explanatory Memorandum on 
the Budget of the Central Government 
Out of 72 undertakings with capitai 
investment of Rs. 688 crores, the divi-
dend which has accrued in the last 
year is Rs. l' 33 crores, that is, : 02 per 
cent.; l' 45 crores is budgeted for the 
next year. Though in certain fields, 
the public sector industries enjoy a 
monopoly of production and freedom 
from competitiVe pressure, the return 
is So meagre. In the Third Plan, the 
financial estimate of Rs. 449 crores is 
being made. The Government hopes 
that at least Rs. 300 crores is going to 
be available from the public sector 
undertaking excluding the Railwavs. I 
do not think it will be possible if the 
rate of return is '2 per cent. Even 
though the Chagla Commi;sion has 
deplored the L.I.C. to be functioning 
as a branch of the Ministry no action 
has been taken to make it free from 
red tape and from the usual corrup.-
tion which is very common with the 
Ministry. They are still functioning 
as a branch of the Ministry and no 
improvement has been done. Rather. it 
is mo,t surprising that the public 
sector has become a dumping ground 
for the frustrated p'oliticians; those 
popular rejections, who have been de-
feated in the Lok Sabha elections or 
in the A'sembly elections, are be;ng 
planted there, and thev are being re-
'habilitated in those public sector un-
dertok;ng,. I do not like to name any 
persons, b'lt if vou want nomes. t1ke 
thn cqse, for instance, of Shri Sat ish 
Chandra, or Shri J'ogendra Singh 

Mr. Sp~aker: Order, order. No 
names need be given. 

Shrl P. K. Deo Therefore. a thorough 
probe should be made into that. Those 
po'b should be filled up bv comnetent 
persons ~nd the consideration should 
not be that s'mply because they hap-
pen to belong to the Congress Party 
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and they were defeated, therefore, 
they have to be rehabilitated there. 
The persons should be recruited 
through the Public Service Commi3-
sion. 

The parliamentary committee which 
was schedu ed to be formed to look 
into the public sector undertlkings of 
Government has been shelved since so 
long. Since the last two sessions we 
have been told in th's House that some 
controversy is going on between the 
Rajva Sabha and the Lok Sabha re-
garding the formation of a parliame~
tary committee to look into the public 
sector undertakings. But I d'o not 
think so; I think that the whole pur-
pose is to shelve the formation of the 
committee into cold storage. 

In this regard, I would like to draw 
the attention of the House to various 
reports of corruption which have come 
to our notice and which has been 
rem pant. In this regard, it would not 
be out of p'ace to me:1tion a quotatitJn 
from Shri Harish Chandra Mathur 
which has appeared a few days back 
in the papers, where he says that no 
level of admini'tration from the 
lowe,t to the h'ghest is free from this 
charge of corruption. 

So, I beg to submit that a high-
P'Owered committee should be appoin-
ted to go into this matter. It should 
not be done at the p:l.rty level. My 
hon. friend wanted that some mach-
inery should be formed at the Con-
gress party level so that they could 
go into the matter. But why should 
it be confined to the party and why 
should it be made a party affair? It 
sh'ould be formed by this House which 
should go into this question. 

Com'ng to borrowing, I we'come the 
concept of compulsory savings. But 
the whole scheme has been conspi-
cuoUs by its re':noteness from rcalities. 
What is sav!ng? It is income minus 
inevitable expenditure. With the 
price 'of several of the commodities 

rising and with the impost or indirect 
taxes ..... . 

Mr. Speaker: Income minus expen-
diture might be prollt, not r,aving. 

Shrl P. K. Deo: In the caSe of a 
poor man it is saving only. Where 
does the question of profit come in? 

Mr. Sp!laker: It depends upon him 
whether he ~pends the whole income 
or even more thln the income. Saving 
is something different. 

8hrl P. K. Deo: In this regard, I 
would like to draw your attention t'o 
the case of the school teacher who 
draws an annual income of only 
Rs 1,500. It would be very difficult 
for him to subscribe to the compul-
sory savings scheme, after meeting hi' 
obligatory c:>mmitments lik~ su':lscrip-
tion to the provident fund or pay-
ment of the life insurance premium 
and so on and so forth. 

In this regard, I want to impress 
that unle,s he cuts hi> savings from 
the provident fund or from the life 
insurance premium, it will not be 
possible for h:m to subscribe to the 
compulsory savings scheme. The over-
all savings picture of the country will 
remain the same unle3s and until the 
standard of living of the peop:e can 
go up. 

So, I beg to submit that this pres-
cription of Rs. 1,500 inc,!me as the 
basis for compulS'ory savings should 
be raised to Rs. 3,000. In the case of 
agriculturists, an agriculturist who 
pays land revenue to the extent of 
Rs. 10 has to subscribe to the com-
pulsory savings to the tune of Rs. 5. 
One should take into consideration 
the administrative and collecti'On 
charges. All these will entail more 
cost than the actual return under this 
head. 

Coming to the incentive to indus-
trial production, a~ has been so kindly 
pointed out by Shri U. N. Dhebar 
who spoke previous to me, the hope of 
the Finance Minister that there should 
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be more production in the field of 
agriculture will remain a moonshine 
because so long a, the sword of 
Damocles in the name of land reform 
would be hanging over the head of the 
agriculturist, l;1e would not invest any 
more money tor more pr'oduction. He 
should know where he is standing. 
!'hen onlv he can invest more on his 
land. A~d with this compulsory 
Baving and the denial of rural credit 
by the confusion created by gold con-
trol orders, I have got grave doubts if 
there will be any substantial increase 
in production in this field. 

Peasant proprietorship is only the 
stepping-stone for more production. 
The other day, in the conmltative 
:ommittee attached to the Ministry of 
Irrig~tion and Power, We were told 
that 4 million acres of irrigation poten-
tial still remained unutilised. All these 
things have to be looked into. 

The dominant feature of the entire 
budget is the provision of Rs. 867 
crores for defence, of which Rs. 708 
crores are scheduled to be spent under 
revenue expenditure and Rs 159 crores 
under capital expenditure. In for-
mulating his fiscal policy, the Finance 
Minister has rightly emphasised the 
emergence of this challenge to the 
nation's security. He has concluded 
his budget speech bv posing three 
questions. He has said: 

"Can we afford not to meet the 
challenge of the Chinese aggres-
sion? Would it be prudent to try 
and meet this cha llenge by for-
saking 'our a~piration9 for deve-
lopment? Or indeed, would it be 
wise not to face it squarely and 
unleash instead the forces of in-
flation?". 

In this regard, I would be falling in 
my duty if I did not point out that as 
an answer to this question the pre-
sumption of the Finance Minister re-
garding the inevitability of this taxa-
tibn is far from reality. The situa-
ti'on of danger to this rou'ltry c'nnot 
be met by oppressive taxation. It ex-

reeds all limits of endur'ance, and un-
derm:nes the moral stamina and the 
vigOUr of the people. It incapacita-
tes them for defence by damaging t:,e 
indus trill and agricultura production. 
Defe.~ce cmnot be stre1gthened by 
.breaking the economic b3ckbone and 
by decrea,ing the incentive for pro-
duction. We Shlll have to face this 
music because of the faulty foreign 
policy. 

Shri U. N. Dhebar has said that 
he does not agree with t)\:lse who S'lY 
that we should align, beclUSe then we 
are going to barter away the freedom 
of thi, country. But he is ab,olutely 
wrong. The only deterrent t1 Chine~e 
aggression would be our militarv su-
perioritv, and if the right pol'cy 
could have b~en pursued from t'le 
beginning, then this sad state of affairs 
wou'd not hwe been there. It is 
impos,ible to compete in the arms 
race with China. This is what exac'lv 
China wants us to do. Since 1949, 
China has been engaged in buqding 
up her arms strength by hwing a 
defensive alliance. China entered into 
a defensive allianCe with the US<:R, 
which was <I~ed in Mo~cow on Feb-
ruary 14, 1950. So, in our case to say 
that we should stick to non-alignment 
is bad and is absolutely meaningless. 
Onlv an al'iance with the Western 
de~ocracie~ i~ going to act as the true 
deterrent against any Chinese aggres-
sion in the future. 

Rajaji has been harping on this 
again and again. The communists are 
panicky. They are in the habit of 
creating panic in this country and 
trying to demoralise the people and in 
sa'ying that India W'Ould be turned into 
a theatre of war with all the holocaust 
and all the consequences. It is an 
calculated tb create a war-phobia and 
therebv to umlrrmine our milhry 
strength and .make us in capacitated in 
meeting any foreign aggression. 

If this alignment is examined in the 
true perspective, it will be seen that 
no aligned country l'ke Jopan or Iran 
Or Turkey, Thailand, Phillip:nes or 
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Pakistan or even South Korea SInce 
1951 ha< bec'ome a victim of aggres-
sion. China even does not dare to 
liberate the 29 square miles of Hong 
Kong from the British or to li~rate 
11 square miles of Macao from the 
Portuguese. She is only trying to 
'liberate' its so-cal :ed territories in 
India on all sorts of pretexts becluse 
we are militarily weak. 

As I have pointed out earlier, it is 
China which has been aligned with 
USSR. Mr. Khrushshev has said time 
and again that Russia will come to the 
aid of China in case of any emer-
gency. So the protest of the commu-
nists against the Air Umbrella Is 
deliberate and calculated. China want. 
10 make India enter into an arms race 
with it in isolation of all our frieinds 
so that our economy may be shattered. 
fifth columnists can prosper in the 
misery of the people and· they can 
nibble at our democratic institutions. 
Those who object to the Air Umbrella 
want to see us a defeated and humilia_ 
.ted nation. It is obvious, as I point-
ed out earlier in the morning, that 
their aLegiance is more to interna-
tional proletarianism than to p~trio-

1i5m. I am surprised that even though 
China has been calling them bad 
names-she has accused the Indian 
-communist plrty of 'national chauve-
nism'. 'class capitulationism', and of 
being 'an appendage of India's big 
bourgeoisie'-still they go on harping 
()n their 'Old slogan and s3ying that 
India should not be a·igned, 1n:lia 
lIhould be weak and all that. I can-
not understand it. 

Now, I would like to point soe as-
·pects ab'OUt under-estlmat:on of re-
venue and inflation of expenditure. 
As reg'lrds the first, before taking the 
usual course of taxltion, b~rrowir.~ 
and deficit finlncing t'O narrow th~ gap 
Of Rs. 454 crores, the Finance M:nis-
ter should have considered the fun-
damental defects in the budget. 
Undel'-e ;timation of revenue Yields 
and inflation of expenditure have been 
conspicuous in this Budget and in pre-

vious b'udgets also. The antiCipated 
increase in various items in the rur-
rent Budget has been clearly indica-
ted in the Finance Minister's speech. 
Under the head 'Customs' Rs. 207.82 
crores was the amount first budgeted, 
but in the revised e.timates we find 
that it comes to Rs. 231. 65 crores. So, 
there is an increase of Rs. 23. 83 crores. 
So also in excise. It was first budgeted 
at R~. 522.02 crores: it is now anti-
cipated that by the elose of the current 
year We will have Rs. 533' 69 cror<:lI. 
Thus an add itlon~l reveue of Rs. 3 \. 07 
crores is antic;pated. On the exislmg' 
basis· of taxation, customs revenue is 
estimated to be Rs. 221 crores, that Is, 
Rs 10 crores less than the revlsl!d. 
In· 1963-64 due to increase in pro-
duction which is supposed to vary 
from 11 to 15 per cent, It is anticipa-
ted as has been pointed out by tilt 
Ec~nomic SUMJtll supplied to us WIth 
the budget papers, that there will be 
more yields under these heads. You 
will flnd the breakd'own of the flgUfP.I 
of increased production in pages 
II and 12 of the l!:xplantory Memoran-
dum. 

This chronic under-estimation of 
revenue and inflation of expenditure 
has been there since so many years. 
In 1961-62, there was a revenue sur-
plus of Rs 125 crores. In the current 
year, Rs. 120 crores more is going to 
be received against the budgeted 
figure. So there has been an increase 
of 8 per cent over the budget estimate. 

Now I come to inflation in expendi-
ture. This may be due. to lack of 
spending capacity. In the current 
year. defence expenditure has gone 
up by Rs. 110 crores. We have to see 
if the entire amount is going to be 
spent by the 31st of this month. In 
the Plan also, under the budgetary 
provision of Rs. 1,465 crores expendi-
ture, much remains unused. So also 
with foreign assistance. There was a 
shocking revelation that Rs. 873.2 
crores remain to be utilised and 
further that there has been a carry-
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over of Rs. 693.11 crores from the 
Second Plan. That is why we are 
still engaged in reaching our Second 
p 1an targets even though we are in 
the third year of the Third Plan. This 
is the case specially in some of our 
vital sectors like coal, steel and power. 

Coming to wasteful expenditure, it 
is absurd to presume that people are 
going to pay increased taxes if there 
is no check on spending by Crllvern-
ment. The pre~"pt of austerity hal 
no meaning un!ess an attempt is made 
to plug wasteful expenditure. Take 
the case of community development. 
We are spending Rs. 4.5 crores on thi. 
and the mORey is g!ling into guttera 
without achieving any tangible result; 
except that it has provided a carrier-
belt for the entire propaganda machi-
nery of the party in power right from 
the top to the village level, it has 
achieved nothing. We know very 
well-there have been so many judg-
ments in election cases-how these 
community development people are 
being utilised to further the interest 
()f the party in power in the elections. 
The other day no less a person than 
Shri A. p. Jain spoke at the U.P. Agri-
cultural University--on the 21st 
February, 1963--of the futility of thill 
Ministry. We cannot aftord the luxury 
()f having these useless departments 
which are good for nothing. The 
entire Ministry should be scrapped. 
This will entail a saving of Rs. 4.~ 

crores. 

Shimati Lakshmikanthamma (Kham-
mam): Is the provision of drinking 
water also a luxury? 

Shri P. K. Deo: I am not afraid of 
interruptions. But I would like to 
remind the lady Member that there is 
lI() scope for expansion of the Minis-
try and no chance for a Deputy 
Ministership. 

Mr. Speaker: No one is afraid here 
inside the House except myself. 
Therefore, he need not say that. 

Shrl P. K. Deo: In the morning I 
Pointed out the increase in unproduc-
2931 (Ai) LSD-7. 

Discussion 
tive non-plan civil expenditure. Eve. 
though it has been pointed out time 
and again by the Estimates Committee 
that intensive efforts should be made 
to cut down non-Plan expenditure, 
what has been achieved? In spite of 
the· assurances of the Finance Minis-
ter on the floor of the House that 
every step would be taken, the 
achievement is negligible as you will 
tind in Page 25, Appendix II of th. 
Seventh Report of the Estimate Com-
mittee. They say that in the Com-
pany Law Administration, the econo-
my effected was retrenchment of one 
Upper Division Clerk and six Lower 
Division Clerks. In the case of the 
Defence Ministry, one Lower Division 
Clerk and one Daftari have been 
reduced and the resultant saving ill 
()nly Rs. 4,200. In the case of Com-
munity Development, the procedurp 
has been simplified. They cannot go 
on fooling everybody all the time. 

Mr. Speaker: Is he concluding nowf 

Shrl P. K. Deo: A few minutes 
more. Thers are very few speakere 
from my group. 

In 1981-62 and 1962-63 there hal 
been an increase in this unproductive 
non-Plan civil expenditure to the tune 
of Rs. 58.90 crores, and an increase 
is going to .take place in the next 
Budget also. Even though very valu-
able recommendations have been 
made by the Estimates Committee, 
they are not being implemented. In 
the 129th Report of the Second Lok 
Sabha, they have referred to multi-
plication of committees. The Esti-
mates Committee has pointed out that 
the Agricultural Marketing Adviser 
has been associated with as many as 
81 committees, and if these committees 
meet four times a year, then he 
entire year is finished in attending 
the various committees, even though 
the transaction of business in those 
committees is very short. I cannot 
appreciate Why there should be so 
many committees and why one person 
should be associated with all of them. 
So, the reco~mendation of the Esti-
mates Committee that there should be 
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amalgamation of committees has not 
been implemented. 

So also, why are there so many tiers 
in the administration, instead of 
having simp'icity as in the case of the 
Lok Sabha? There are so many 
Secretaries. Under-Secretaries etc. in 
the Ministries. Every wretched paper 
has to pass through the various stages. 
Instead of solving the problem, they 
put new points and create hurdles and 
impediments in the smooth solution 
of the problem. This morning there 
was a talk regarding the Ministers' 
houses. 

Shrimati Yashoda Reddy (Kurnool): 
He said something about the Lok 
Sabha Secretariat. I want to know 
whether he was correct in using the 
word ~'wretched". 

Shri P. K. Deo: Shri Lal Bahadur 
Shastri tops the list by spending 
Rs. 558 per month On electricity. Lt 
is very good on his part to have come 
out and said that he is going to pay 
the bill. We all congratulate him. 
Shri Kanungo tops the list by spend-
ing Rs. 132 per month on water, and 
Hafiz Mohammad Ibrahim spenlU 
Rs 45.324 on furniture. It entails an 
expenditure of Rs. 13,000 per month 
to the Government on water and 
power and about Rs. 13 lakhs on 
furniture. 

Mr. Speaker: He jealously defends 
the privy purses. 

Shri P. K. Deo: I have stated in the 
morning that it has nothing to do with 
the Budget. It is a part of the Con-
stitution. It is nothing takill.g into 
consideration the colossal sacrifices 
they have made. 

Shri Dajl (Indore): Ministers have 
also made sacrifices. They hav" gone 
to jail. 

Shri P. K. Deo: I fully appreciate, 
but the~e facilities are being extended 
to tho~e who are not Ministers even 
tod2.y. Take the case of Shri Krishna 

Menon. Shri Krishna Menon is no 
longer a Minister. Take the case of 
Rajkumari Amrit Kaur. 

Mr. Speaker: He should not go out 
of the way. 

Shri P. K. Deo: These facilities are 
extended even to them. The thing 
behind it is that once a person has 
these privileges, he is not willing to 
give them up. So, there mlilst be 
something wrong somewhere. 

Coming to wasteful expenditure, 
this country cannot afford the luxury 
of indulging in ideological experi-
ments. Take the case of prohibition. 
Time anC! again it has been admitted 
by the State Chief Ministers and even 
by the Prime Minister that it is all 
nonsense. 

Shrlmati Yashoda Reddy: Water is 
luxury for him, but wine. is not. 

Shri P. K. Deo: I cannot appreciate 
the poor lamy's interruption. 

Mr. Speaker: If he cannot appre-
ciate it, he can continue. 

8hri P. K. Deo: Thank you. 

If prohibition can be put in reverse 
gear, it will yield Rs. 200 crores, which 
is so vital for the defence of this 
country. We all know it is leading 
to bootlegging and illicit distillation 
and in its wake it is bringing a train 
of corruption, the habit of breaking 
the law and so many other things. 
So, it would be much better to com-
pletely scrap it, so that we will be 
getting Rs. 200 crores. 

Coming to the salt levy, it was men-
tioned by the Finance Minister in 
Rajya Sabha that we would be get-
ting Rs. 20 to Rs. 25 crores by it. Even 
though we are reminded of the Dandi 
march of Mahatma Gandhi and things 
of the past, we should examine it 
from present realities and should 
seriously consider having this salt 
levy. 

The entire budgetary gap of Rs. 454 
crores can be filled if we take into 
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consideration the following items. 
Customs and excise at existing rates 
will yield Rs. 154 crores taking into 
considera·tion increase in production 
from 11 to 15 .per cent. Income-tax 
and corporate tax at existing rates 
will yield Rs. 30 crores more. Emer-
,ency risks insurance will yield Rs. 20 
crores. If we scrap the Community 
Development Ministry, it will entail 
a saving of Rs. 4.56 crores. We could 
also do away with the Ministry of 
Economic Co-ordination, saving 
Rs. 3.96 crores. Scrapping of prohibi-
tion will bring in Rs. 200 crores. Salt 
levy will give Rs. 25 crores. Besides 
these, there is Rs. 837 crores in the 
non-uJ.tilisation of foreign aid. 

Shri Ansar Harvani (Bisauli): How 
much would we get if we abolish the 
privy purses? 

Shri Ravtndra Varma (Thiruvella): 
I would like the hon. Member to 
enable me to understand one point. 
He said some time ago that indirect 
taxation was day light robbery. Now 
he argues for a salt tax. COUld he 
tell Us how a salt tax is compatible 
with his views on indirect taxaticm? 

Shri P. K. Deo: I am not going to 
yield. 

The emergency power is being used 
as a mantle of protection by the 
Finance Minister to go in pursuit of 
socialist dogmas, thinking that this 
will lead to the golden road to Samar-
khand. Samarkhand is in USSR. 

Mr. Speaker: I was in Samarkhand 
last time, but there are only heaps 
of ruins now. 

Shri P. K. Deo: It will ultimately 
lead us to ruin. 

The Finance Minister's proposal is 
a bundle of contradictions and incon-
sistencies. In one breath he talks of 
indirect taxes and inflation, and at the 
same time he wants to check prices. 
H" puts a premium on efficiency. 
Then he says that there will be more 
production in the corporate sector. He 
says that there should be austerity 

but he indulges in wasteful elq)endi-
ture. 

16 brs. 

Shri Morarji Desai: May I ask the 
hon. Member as to what wasteful 
expenditure I have indulged in? ... 
(1nteTT¥ptiom). 

Shri P. K. Deo: In your Ministry. 
It is in the Estimates Committee 
Report. 

Mr. Speaker: Order, order. ThW 
should be avoided. The hon. Member 
says: 'He indulge. in wasteful 
expenditure'. It can be his opinioll 
that the measures adopted by him 
might result in any expenditure, 
wasteful though it may be. But to 
say that he indulges in wasteful 
expenditure is not the way. 

Shri P. K. Deo: It is never intended 
to be a personal reference; it is alway. 
the Government. 

Mr. Speaker: No, no. He is talking 
particularly of the Finance Minister. 

Shri P. K. Deo: The Finance M.inia-
ter is the representative of the 
Government. 

Mr. Speaker: Has he finished? 

Shri P. K. Deo: Yes, Sir. 

Shrimati Renuka Ray (MaIda): 
Mr. Speaker, Sir, because of the ~om
pelling force of circumstances which 
have risen because the massive inva-
sion of China on our Northern region, 
it has become incumbent for this 
country to find ways and means, the 
resources through which we can on 
the one hand build our defence appa-
ra tus and also keep up at a 1J costa 
our plans of development. The last 
speaker, I think, gave away what he 
was most obsessed with-that was the 
elections-in the beginning of hi. 
speech and so I will not bother to 
refute all he said. I would, however, 
like to remind him of one thing for 
he has said that the Chinese are 
interested in an arms race with India. 
We should take heed that the com-
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munist China's chief objective is to 
8estroy the experiment in building a 
socialist State through the ways of 
democracy. If we in any way curtail 
or give up our plans because of our 
defence position, then we shall indeed 
be playing into the hands of the 
enemy. 

The Finance Minister has acknow-
ledged that he has put an unprece-
dented burden this time. Let me 
assure him that so far as the country 
is concerned, it is prepared to find the 
resources that are required both for 
defence and fOr development. He hal 
also said that he has put the burden 
of taxation as equitably as possible. 
I do hope that the Finance Minister 
will consider a plea in this connection 
though he has said that he will not 
listen to pressures. 

I would like to first of all say one 
word about direct taxation. Some-
time back the exemption limit 
extended to the income group of 
3,900. Now this income group will 
also be subject to tax and compulsory 
savings. I have nothing against the 
IIIving scheme as such but they will 
have to pay the tax also and I feel 
that this is a little unrealistic. Also 
the argument that was then advanced 
was that the limit of Rs. 4,200 was too 
large a multiple of the per capita 
Income. So far as the money income 
Ls concerned it has gone up by 15 or 
16 per cent and so that the argument 
does not hold good now. As com-
pulsory savings are going to be put 
on that income group I think that is 
all they can pay to help in the pre-
lent emf'rgency and get it in future. 
I do plead with the Finance Minister 
to raise the exemption limit to 
Rs. 4,200. 

His is a bold Budget and I hope the 
bold Budget can also bring about a 
bold reform. Incidentally the sur-
charge on incomcs falls very heavily 
in certain income groups. Take the 
Rs. 5,000 limit. They pay income tax. 
They have to pay surcharge and com-

pulsory savings which is much more 
than the income tax itself. Surely 
we must remember that although we 
are trying to build a welfare State 
on the socialist pattern we have not 
yet reached a stage where we can 
provide free education or health ser-
vice to all children in our country. 
These families try to keep up a living 
standard and surely it is not fOr us-
I am sure it is not the idea of the 
Finance Minister also--to demolish 
that position. Therefore, I hope that 
he will listen to our plea on this point. 

I want to dwell for one moment on 
the super profits tax. No right think-
ing man or woman will content that 
super profits tax should not be there. 
Excessive profits should be mopped 
up. But when we look into its struc-
ture, I feel a little bit unhappy 
because there is discrimination in 
favour of those companies who have 
larger investment and larger capitals. 
The Finance Minister in his speech 
said: 

"That tax will operate when 
the income of a company after 
deducting the income-tax and 
super-tax payable by it exceeds 
6 per cent of its capital and 
reserves .... " 

The capital reserves of the big busi-
nesses is exempted upto that limit. 
They can easily find the money for 
development although it is they who 
make a hue and cry about it. But 
what about the medium scale industry 
and new industries-not the new 
industry, started by some monopoly 
capital--but a new industry which is 
geniunely a new industry? In com-
parison, they suffer; they will not find 
it plausible to plough back money for 
development, depreciation. They 
suffer the worst. The bigger com-
panies who have been longstanding 
and have large capital reserves will 
be in a favourable position compared 
to them. Surely, this sort of discrimi-
nation is not what we want. I am 
sure the Finance Minister also does 
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not want that. Therefore, I would 
ask him even at this late hour to 
change the nature and the struc-
ture of the super profits tax but 
to bring in a tax to mop up all super 
and excess profits and do it directly 
as was done in wartime Britain. He 
may bring in an excess profits tax or 
a super profits tax-the word does not 
matter by which either a basic year 
is taken, say for instance, the last 
year of the Second Plan or the aver-
age of the last three years is taken; 
and all the profits over and above 
this is mopped up. This will give 
IIOme respite to those who are actually 
new industries, which are being built 
up and which the Finance Minister 
himself wants to encourage. I would, 
therefore, request him very humbly 
to give some consideration to this 
matter because it is one thing which 
is disturbing us very genuinely. I 
certainly believe that all the mono-
poly capitalists and all the richer ele-
ments of business must pay in full to 
the national exchequer and take up in 
full the burden and responsibility 
during this national emergency. 

I now come to indirect taxation. 
As I said to the Finance Minister all 
conceivable things and inconceivable 
things he has brought into this taxa-
tion. Ipso facto the burden of in-
direct taxation must fall on the con-
sumer. We have to accept this in 
the national emergency to a very 
large extent. I do hope that the 
Finance Miniiter himself is convinced 
that the levy on kerosene, has to be 
taken oft' or reduced drastically. Even 
the levy on motor spirit as it affects 
not only the middle classes and richer 
sections but also the transport facili-
ties available to the poorer sections 
of our society. These are the two 
things which I would like to bring to 
his notice. 

He has already told us that utmost 
vigilance will be kept about the rise 
in prices. Dhebarii has already 
spoken on the subject. It is stated in 
the EccmaJ'nic Survey of 1962-63 as 
follows: 

"Since April, 1962, however, 
there were si~ns of renewed prel-
sure on priees." 

And then, 

"Between March and August 
1962 the general level of whole-
sale prices rOBe by 6.1 per 
cent .... " 

Whatever that be, today what do we 
find? Even when the Finance Bill 
has not yet been passed, the pricel 
have gone up not only on the good!! 
on which taxes have been imposed 
but even on such things like meat, 
milk and eggs. This is a fact. Thill 
is what is taking place in Delhi itself. 
What about the country outside? 1 
would have liked to suggest to the 
Finance Minister to impose this time, 
if he likes, controls. But he hOll 
already acknowledged the failUre of 
the administrative system to catch 
gold smuggling. So, I do not kn()W 
what steps he can take now. But I 
do hope that he will exercise his mind 
on this and see to it that thi! rise in 
prices does not bring about the in-
flationary trend which he is trying to 
avoid by checking the gap of deficit 
financing. It is abSOlutely necessary 
that the price rise is checked now in 
some way or another and if the 
administrative machinery is not 
geared up to this need, Jet steps be 
taken so that it is geared up because 
we cannot fail in this hour of 
emergency. 

As I said before, I say again that 
nobody for one moment wants that 
the resources should not be raised in 
full for whatever is required-Rs. 867 
crores for defence and the required 
amount for planned expenditure. But. 
Sir, a ccrtnin amount of civil expendi-
ture does sUI bear a scrutiny. I know 
how anxious the Finance Minister is 
about this and I am sure he will 
continue to exercise a great deal of 
vigilance on this point. 

Sir, I have to say one word per-
force regarding this controversy, this 
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unseemly controversy that has arisen 
regarding Ministers' perquisites such 
as, electricity and power. The real 
issue is not as to who pays the bill. 
The real issue is that such expendi-
ture should be brought down to the 
minimum because we are asking the 
country to see that electricity and 
power is not used more than what is 
necessary. Surely the Ministers will 
come forward and will be glad to set 
the example for we cannot preach 
what we do not practise. 

One word more about the gold con-
trol policy although I haTe alread,. 
spoken about it. What I wanted to 
say was--I do not know if I made 
myself quite clear-that while gold 
was not necessary in the jwellery fOr 
the decorative aspect for women, it 
was necessary to phase this thing so 
that the rural areas where banking 
habits have not yet changed and who 
keep their gold-jewellery maybe-
for credit purposes are given some 
uemption .... 

Mr. Speaker: We have had a special 
discussion on that. 

8hrimati ReDuka Ra,.: I know that. 
!lut I was being misquoted. 

Mr. Speaker: We have had that 
discussion. Why spend time on this? 

Shrimati Reuuka Ra,.: All right. I 
want to go to the next item. 

Shrl Bade (Khargone): She wants 
to improve on it now. 

Shrlmati ReDuka Ra,.: I am just 
repeating what I said earlier in this 
.ouse. 

Now, Sir, I said something about 
the administrative machinery before. 
I will not have the time to discuss 
that in detail here. The failure of 
the administrative machinery has 
resvlted in 10 many things which are 
Dot being implemented. Our plans 
are right; our policies are correct. But 
It 11 i. the implementation of these 
Ibat we face 10 man,. hurdle. which 
take UI lon, and, therefore, I think 

that something very vital must be 
done about this particularly now ia 
this hour of emergency. 

Before I conclude, I want to sa,. 
one word more. While we should 
curtail civil expenditure as much a. 
possible, we should not curtail it on 
items which are absolutely necessar,., 
such as education. But what has 
actually happened? Since the emer-
gency, education has become the first 
casualty of it. 

Shri Morarji Desai: It is not true: 

Shrimatl Benuka Ray: In the sense 
that the State Governments have 
brought down the expansion of edu-
cation. They have said that the total 
amount given to them has beeD cut 
down and the same approach that 
inspires the Central Government in 
cutting down some amount on educa-
tion has inspired them to cut down 
much more. I hope that this approach 
will be changed. 

Before I finish, I would like to recall 
one thing. When the battle of free-
dom was fought, while large masses 
sympathised, and though some of them 
did come forward and actually parti-
cipated, it was the result of the efforts 
of the few and not the many that 
freedom came. In 15 years education 
has spread enough that consciousness, 
to such an extent h8ll come, so as to 
bring about a mass response which is 
something electric. Everyone wants 
to help,. to participate and if we have 
not been ab~e to utilise that help, it 
is our failure; not theirs. Their res-
ponse has been wonderful, and there-
fore, that itself should be the argu-
ment that education should not be 
the first casualty but the last thing 
that should be given up, because it is 
only through the training of the people 
themselves that we get on with indus-
trial expansion or enable agricultural 
production to be increased. 

With these words, I would like to 
assure the Finance Minister that this 
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House and the country do not forget 
the pledge that they have taken: that 
we shlill bear any sacrifice, any burden 
until the enemy is. driven out of this 
sacred soil of India. But, neverthe-
less, I hope that the burden of thill 
taxation will be as equitable as the 
Finance Minister himself had said, 
and that these few suggestions that I 
have made will be given some con-
sideration. Because, as I said before, 
they are not pressures either from 
one extreme side or the other, 
but the plea ef those who wish 
that the Finance Minister has ail the 
resources that are required and that 
at the same time the burden :falla 
equitably on society, 
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riOff~Tt~~~ij-~ ~ I 
~ fi ... ~ iI"ft if ~ oq"r;i ~ ~ f.!; 
fi;rn ~ ~ $ iITd'f 'Ii' ~ if ~ 
omr ~ ~ ~ f1r. ~ Off ~r ~ 
~h: ~ if Wit ~ ~," ~T ~ m 
~ ~ ~q;"<T 'Ii' 'Il't if ... 'T ~rt ~ I q'~ 
~ ifii:R:r iIi'T f<:tf;t if ~T q<j"T t 
f.!; ~ ({:sf+ir'1~1Wf ~ ~~ ~lf'T 
iJi't (fi ~<: ~ '1,0 ~i ~ 'fi"<: ~OO ~i~ 

~ 0 O<f. <fiT <RCi' ~) "",cr'T ~ I .. ~ <igQ" 

~T f<:.q"~ ~ q'1<: if;{ fm;r <fi'T <mf 
~if~mflff~ I ~~m<:ij

~ ~ ri if iJilf'T l[T 1iI1il" ar ~ 
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[ .. fr ~o f~~ ..nW] 
m:t ~if 'li!' flit Jf€'& ~ ~ if~l f1R:r 
~ii'r I ~R;if ~;; mU arT"('f1 <tfr 'lil'r<ir'f.'fr 
it; ~ ~ ftTJ.j"[ ;;rrar ~ I ~ ~ 'lil'M ~ 
~ 0'l'fiR'r <f~ 'li!' q'~ sm<: ~ 
m<'1'-r~r ~ <iF ~ ~~if l']'1{iitG'liT 
(Rtf; ~ 'If~ f~~"t<Tif ifq:r ~r, 'liT{ 
~fif 'fit ~r, f<r. ~or ~ 'fl<'I'f ~lfjif 'l'l: 
q;;r'j;fr 'ifTJf it 'li.fT <tit ~ I ~<r it 'lirt 
~ ;;~ fit; q'orr<f it flIT.:r~ it 'I'~ ~I!"r 
'fiT 1lf ~ ~ lJTl1Pi Jf;rer ~ m1f.t ~ 
mqn- ~I'i{ ~ fif, ~t 'l'l: ~ ~ 'IiI'~~1 !fi1 
~cA- if>' am: '" it 'lil{!' ~ ~ I ~i'f ~t 
'l'l: ftq-fu ~T 'lil'm " l']'~ ~ I ~t 
~I 'lfr ~~ fnr ~ ~t ~"{ If-I' f~ 
if ~ ~ Wtr 1f;for~;;;: m;: ~ 1fT> 
~~ ~ 'li~ <'I'ITT RIfT "IT fit; 
'f~~~~~it~~'li~ 
pr~'iT I 

'fIII1R ~ : q'T'f iffiI' 'liT f~ 
H arr'liT <t jf'r<f iffI' 'ifTJI'f 'l'l: ~ if if,~ I 

-ft ,!o ~ ~ : it ~ <F'r 
~ 'l'i-a' 'li~ ··.~T ~ fit; ~t 'l'l: 'Jfrli't 
'I'f"{~I'~~ ~~rif~r~ I ~~~ 
~ ~ ;:rr ~~ f« l']'it ~fit;i'f "iT <iT 
~~ vrit 'fA "i~ fgci'T ~ f<ro;rr 
ror l']'lf, ~I!'l']'ii it q'qi i'"{ 'lfr <'I'l1'l f<m 
~,ooo ~o it ~ ~ fit; ~ 'lfr 
<:;00 qo Rit ~~ ~ I 

'llWlf1R ~ : ;rr;;.fr<r ~If ~ it 
~~~ ~T~fit;;;fr ~~ 'f.T ~ ~T ~ 
~ ,mY if \lJ '1fT Cl'cn4T<:r it if ,",".-if I 
~ it! ~ ifiT1Ift ~ q'T'f it! qm 
-rm ;ft;fr m if;' ft;rit I 

-ft 13:- ~ ~ : tt ~ if 
~GIT~ri, ~~ ifw~i I 

~ ~ : ~~t q'JfTiT ;Jr 
flrfif~j ~~ ;;r1{1'f ~IfT fifi WeT 'li~ 
'fiT Jf~q ~ liT if~l ? 

.-ft '!o f~ ..nm : ;;r~ it ~ 
~If ~ ~ I it U'l:r <mr ~ ~ ~ f'li 
'I1T1: ~ ~~ <'filTiffl \'1') ~ {~ ifiT 
~ ~ f'li ~ 't'{bfa- ~if l'J'q ~ I 

~~:~~ 
'&l"fifr ~T f;;r{ 'l'l: ~ ;;rRf ~ m;: ~ 
IfiT ~it ifiT ~M ~T ;;~T rn I q';;rT'l' 
IT'f-litc if;' .mw<'1T'l'i <f~ ~ f'fi 
f'I'<'I'T ~ f~ 'lif;r~ <'I'ITT f« lfif I 
~~'fi);;r~~~~ 
q'lT"{ ~ ~ if.r 'ifify ~q- ~T ~ IT'f,fitc 
~~ 'l'l: ;;r~ iflIT ~ ~m I 

"" ,!O f«~ ~ : ~~ \'1') m; t. 
~f.li"ii ~ 'llf~1f f;:qf(.;r ~ I 

-ft ~ (~) : lfQT f;rf~ 
lift lff, "",ill q;);;r ~ I 

.n , 0 ft'l'~ .'r''fU : forfon:ro otT 
f:rur:fr 'f'r Ii;f fr,;;;n ~ lf~ lfQT 'l'l: 
mlfT ~ I ij'CfT<; crr Ii;f 'f.T ~ I 

~1R~:~'l'l:f;;r~ 
f;rfrrw: ~ ~ <fi'f 'fiT m'T ~ f;;r·I;fr 
1ffi'fr;:ft 'firr;;rit I 

"" ,!o f«~ .m.ra : lf~ m ~. 
q';;rr<f it Ii;f <rg:I' ~Tn li "(lJ if.1 ~T 
~itf;;rit~~~'fT I 

-ft~:~ifiT~~ 
'3'~'t'lT fl{lfT ~ I 
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"" ,!o ~ ""'"' : it If.W'IT ~ 
i f~ f~l'f sr>m: ~ qf~ 'lIf~ 
~1tiT ~ ~ ~ Q;sf~ 'fiT ~ 
<f,<f f~ ;;r]'1.l" ~R ~ ~ ~ f'ti 
~oo ~ ~o 'fir <!Vf lIT ~ ~, 
.'1<: ~ ~ ~ <it m;.a<ln: ~ ~ 
itt ,.m-~ ~ l!'flfif<fi ~ ;ft;;! \ilfm 
'lIf~ $r I l!~ ~ ~ ~ ~rr ~ 
~ VfT f'ti ;;rT f'n¥ ~ ~ ~ :a'rrif'T 
~ '!><: f~T ;;flit 'l1: tt~q;:r 'l1: 

;r,;fi 'fiT 'tilf snn<T ~ 'i~ .mw:t I 

it~rw"{Tll'~~~ 1~ii<tT~ 
it f~ 'lIf'lim: ~~ ~, ;;f~ ~ro 'iTo 
ill",",! 0 5'To it ~!,lf~ ~f,;rf~ 'tiT 
~~ I ~<mrit~~~mem: 
'l1: ~ ~ I ~ fcrmtT it <Til" ~ ~ 
mcro~ ~,~ ~ ~ ~~ 
~~ ~ 'lIfR ~~ ~ ~f(raf~'1 
-(f,;rf;r:r( ~ ~ ~ ~ ~ '<ftq; ~ I 

~~~~~'tiT~T"('I1f~f'ti~ 
~~ ~f,;rf.m: lift 'i~ ~ 
~ I ri ~ ~ 'fiT 'fi11f, m 'l1: 

~ ~ 'tiT 'fi11f, 'if.*" 'l1: ~ 
~ 'tiT 'fi11f 'lIfR ~ ~ w.rr ~ 
~ 'fi11f lfT 1fiij"T ~T m'R: 'tiT f;r~ 
'tiT 'fi11f ~cq ~ 'fiT ~ I 
'lIfR ;;rT 'liflTiil'Rf ~~ ~f;rf~ 
'tiT 3;q"( ~ ~~ ~ ~ ~f .... af~'1 
~ '<ftq; 'li'T ~ ~ ~ I ~<liT 
'fi11f 'i~ mfqffi 'li'T ~ ~ f'fi 'Il m; 
Ifi1 f~ ~ 3;'f(~;;r ~ ~ I m-u 
!~ ri 'tiT 'fi11f 'lIfT<ro'~ ~ ~ 
lfT mm ~ ~, ~ ~ tt''''lif,!feq 
"(f;;rf.11f( ~ ~ ~ ~ ~ ~ 
'fiTIT;;mf 3;q"( 'lfof ;;rm ~ I 

~'l('fi~~it~~~ 
"(f;;rf;r:r( ~mr ~ I ~<liT ~ 'fi11f 
~ 'tiT ~ ~~ p ~ i!i<:rrT 
{mrt: I mW'!i'1ll'ij;cm:6'~Trn 

tfT:;m:~W~~~WT 

Discussion 

;;m;r ~ I ~ ~~ 'fiT 'f.'+1 <r.<: f;;lfT i;\"lif 
~T ~ <RRf ~T ~v.fr ~ I ~T SI"r.'I<: 
~ fCf'lITlTT it ~T ~~ 'iF-~ ~ 
fil'O{'fiT 'l:1T f'PTT ;;rr ~'ViT ~ I ~ <'TNt 
'tiT ~m: nfrr~ 'f.TIl"T 'l1: <'T-ll '!><: 
'l(N~c <r.<: f~ Ui,-tr I 

'I;Rf it iru frr~ ~ fq, ;;rT t<rn ~ 
:a'rr 'l1: ~~ 'lif'1 ~ f<RfT': f~ 
;;flit I ~<rn ~ ~ ~ trT'l"'fO'T ~ 
~ '<1T~ f'fi <'Tr.rT it ~'f~ ~ 'fiT 
f~ e11rnT ~, m srf'fffi 'ffr ll'~ 
f~ ~ 'lIfR ~ 'fiT m<A1 'fiT fUf'lli 
~ ~ ifi1lf ~1 'if<'T ~"PlT I <'TNt it 
~ lift m<A1 \'fT ~ ~T ~R "0if.T srlfrJT 
~~ ~ flrorr VfT GfiI' ~ 'l1: 'fTrr 'fiT 
~lfUT Qm ¥:IT I ~'firf ~ ~ ~ f'fi 
~'" it ~ ~ 'fir f'fi(Ffr ~ ~ I 
~mon!; iru f~ ~ f'fi ~ srTtrT;;rrn 
~ ~m lTR f'PTi;;rr"'l 'l.fi~ 04"1 i1\\JF«fi 
~~ 'li'T ij'!lf";r ~a- g~ 6:1f frraflr 
~ I ~ ifi1lf 'ilfT~ ~~ ~ ~ 
'if\'IT ~-ii I 

Shri Ramanathan Chettiar (Karur): 
Mr. Speaker, Sir, pennit me to say 
a few words on the budget proposala 
presented by the han. Finance Minis-
ter. This year the Finance Minister 
has framed his budget with the twin 
object of making preparations for the 
de-Ience of our mothE'dand and also 
with a view to keep pace with eco-
nomic development at our country. 
He rightly emphasised in his speech 
the other day that integrity and 
honour of the country come first and 
everything else next. The defence ex-
penditure has been increased this year 
by about Rs. 500 crores, and he has to 
find money for meeting this additional 
heavy expencUture due to the national 
emeraency. 

Some people think tJaat the emer-
gency i. over, lrut that Ia aot Ul. rIP' 
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[.l1tJna-q:> U8-ql'8UeW1lll !.It{S] 
attitude. The patriotic citizens o! this 
country have to realise that the emer-
,ency is still there, and the enemy ia 
making preparations. That should be 
our attitude 8Ild we should prepare 
ourselves to meet the enemy. If all 
of. us do not support this heavy expen-
diture on defence, the safety and secu-
rity of this country will be in jeo-
pardy. 

The Finance Minister has, with great 
foresight and imagination, placed 
before the House his budget proposals 
which have not placed an undue bur-
den on any partiC'Ular section of the 
community. This year, he has intra-
du~ed the compulsory savings scheme. 
He wants one and all, that is every 
citizen in this countryL..should partici-
pate in the defence efforts of our G:>v-
ernment. He has not spared the rural 
section ot the population. Neither hall 
he spared the urban section of the 
population. I am sure that every citi-
zen will feel proud that he has a part 
to play in this national emergency by 
contributing whatever savings he or 
she has for this effort. 

Let us come to the other feature of 
this budget, the super-profits tax. It is 
nc> doubt a welcome measure. But at 
the same time, I request the Fina:nce 
Minister to keep in view such joint 
stock companies which have been ope-
rating all these years with a reasona-
bly limited capital and not much of 
~eserves to speak of. Such companies, 
if they have to come within the se~pe 
<1f thIs proposed measure, may find it 
very difficult, leave alone maintaining 
diVidends, whether they Would be able 
to give more than 2 or 3 per cent as 
dividend to their shareholders, they 
rna:; not be able to put back anything 
by way of reserves. Here, I would like 
the sympathct~ consideration of the 
Finance Minister. It is such companies 
which also play an important role in 
the development of our corporate sec-
tor and also in the industrial develop-

Discussion 
ment of our country. Other compa-
nies with larger capital and reserves 
may be able to withstand this tax. 
Ultimately, they many, at the most, 
have to reduce their dividends. On 
account of their large capital and also 
reserves, they may be able to over-
come this tax. The only drawback 
they may have to face is t.hat they 
may not be able to pay such high divi-
dends as they were doing all these 
years. 

Let me COlIne to the indirect taxation. 
The Finance Minister has introduced 
in this Budget .... 

Shri Bade: What is your opmlOn so 
far as super profits tax is concerned? 
Should it remain there or should it not 
remain there? 

8hri RamaDathan Chettlar: I said it 
is a welcome measure and I suPPort it. 
The super-profits tax, to my humble 
mind, is to mop up the extra resources 
of the corporate sector and I think the 
Finance Minister must be congratulat-
ed on bringing this new measure in 
the budget proposals this year 

Shri Bade: But there arc so many 
"but's". 

Shri Ramanathan Chettiar: There is 
no 'but' as far as I am c:>ncerned. 

With regard to indirect taxation, he 
has introduced some excise levies and 
he has also increased the customs 
duties. The only thing that the Fi-
nance Minister and also the Planning 
Commission are expected to do is to 
nave a careful watch on the trend of 
prices because all these indire~t taxes 
will go to increaSe the price level. The 
cumulative effect of these levies and 
duties may tend to increase the price 
level. This is the only point that I 
would like to make in regard to in-
direct taxa tion. 

But I would like to say one word 
about kerosene. Kerosene is used by 
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one and all and the Finance Ministe'l' 
should see that great hardship is not 
felt by the comm"n man of this coun-
try. That is the only point that I 
would submit for consideration. If it 
is possible for him, let him consider 
the question of reducing the duty or 
levy on this commodity. That is the 
only suggestion that 1 have to make 
as far as the indirect taxation is con-
cerned. 

Industrial production has shown an 
increase of 7.2 per cent during the 
last half ycar whereas that is not the 
story as far as the agricultural sector 
is concerned. I feel that enough atten-
tion is not being paid to the develop-
ment of agriculture. Agriculture ia 
the base on which any industrial struc-
ture could be built. Government and 
the Planning Commission should pay 
more and mJre attention to agricul-
ture, improve the methods of agricul-
ture and also see that we get better 
yields bOth in wheat and in rice and 
in pulses, and also see that the farmer 
or the producer gets an economic 
price for his produce. 

With regard to the aspect Of pro-
curement by the State Government. 
on behalf of the Central Government, 
I have one or to observations to make. 
As far as my State (Madras) is con-
cerned, they have fixed a very low 
price of Rs. 15 per maund af rice. To-
day the cost of cultivation per acre 
will be round about Rs. 200 to Rs. 250. 
On this increased cost of cultivation, 
the farmer will not be able to meet his 
necessities, if he were to sell at RII. 
15 a maund of rice. The economic 
prke will be round about Rs. 20. I 
would urge the Planning Commission 
and also the Food and Agriculture Mi-
nister to see that a fair price is al-
lowed to the producer or the 'tarmer 
in oroer that he may not suffer great 
hardship. After all, the farmer or the 
producer has to -buy the necessities of 
life and he has also to educate his 

, children, and the prices Of C'ertain es-
t &ential articles that he nef'ds have 
: gone up t.o such an extent that with 

this price of Rs. 15 pel" maW1d of rice, 
he will not be able tJ meet his needs. 
This one aspect should be borne in 
mind, and I hope Government will 
give sympathetic consideration and in 
their talks with the State Govern-
ments, see that a reasonable econo-
mic "and workable price per ~aW1d of 
rice is given so that the farmer will 
not suffer undue haniship. 

I have a few observations to make 
about the working of public sector 
undertakings in this cOW1try. The 
capital invested in them up to 1962 is 
of the order of Rs. 638 crores, and 
there is a provIsIon in this year'. 
Budget at Rs. 138 crores, which meazw 
about Rs. 806 crores for about 42 con-
cerns. But only 26 are running con-
cerns. The 26 running concerns have 
a capital including what is provided 
for in the 19G3-64 Budget)f about 
Rs. 200 crores. But what is the re-
turn we find? Last year, it was of the 
order of Rs. 1: 33 crores and this year 
it is provided at Rs. 1.45 crores. That 
means, not even a crore and a half on 
any investment of Rs. 200 crores.There 
is another aspect also. Out of Rs' 800 
odd crores, the biggest project, Hindus-
tan Steel, has got a capital of about 
Rs. 307 crores plus Rs. 100 crores pro-
vided in this year's Budget, making 
about Rs. 400 and odd crores, which 
means half the total capital in all our 
public sector undertakings. As men-
tioned in the Budget speech, the Fin-
ance Minister while be expects the pri-
vate sector to plav an important role 
In the national em"ergency as well as in 
the economic development of our coun-
try let him also see that thee is an im-
provement in the working of public 
sector undertakings, that there i~ stop-
page of waste and that the targets are 
kept up. Let them also be put on a 
profit-earning basis s') that they will 
not be losing concerns and will not 
be a drain on the economy of our 
country. 

One word more about Hindustan 
Steel. The Minister of 9teel and 
Heavy Industries and the Chairman of 
Hindustan Steel say that production is 
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coming up in Bhilai, DUl'gapur and 
Rourkela. But what do we see? In 
1961-62, the 1055 incurred by this cor-
poration was of the order of Rs. 19.47 
lakhs. When production is rising at 
least-I can understand, even if they 
do not make ay profits-they should 
n~t show any loss. That shows that 
there is some wasteful expenditure in 
some section or the other. This should 
be avoided. 

I know the Finance Minister is ave-
rse to any wasteful expenditure either 
in lUs Ministry or anywhere else. I 
know he has also effected a fair-sized 
econ:>my of about Rs. 30 to 40 crores 
this year, and we must all congratu-
late him on this effort, and should 
also offer our co-operation in what-
ever respect we can to see that more 
ec~nomy in expenditure is effected in 
the coming years. At the same time, 
let him also bear in mind that Gov-
ernment owe a duty to Parliament 
and the public to see that there is bet-
ter working of public sector under-
takings. After all, it is taxpayers' 
money that has gone towards the capi-
tal of all these public sector under-
takings and they should put up a bet-
ter show than what they have done 
so far. I would in my humble way 
suggest to the Finance Minister that 
though the proposed Parliamentary 
Committee on Public Undertakings 
may take some time to 'function, he 
could consider the question of haviIli 
a small working group consisting of 
Members of Parliament to go, with 
the aid of c')st accountants, into the 
working of some of the undertakingl 
which have been showing losses and 
whi"h could be made to show better 
results. He could consider this as a 
suggestion fr"m me. 

Our Finance Minister is one of those 
who would always keep deficit financ-
ing within rea~onable limits. That is 
why this year also he has kept deficit 
financing at a reasonable limit of Rs. 
151 crores, in order to see that there 
is no spiralling of prices. 

One or two words about the needs 
of the South. It is an acknowledged 
fact that we in the South are rather 
backward in the sphere of industria-
lisation. 

Some Bon. :l\Iembers: No, no. 

Shri Thirumala Rao 
Will you please explain 
mean by backwardness? 

(Kakinada): 
what you 

Shri Ramanathan Chett1ar: Madras 
State has great need 111 fertilisCl's. 
There are one or two schemes that 
have got to be sanctioned. I would 
very much urge upon the Government 

. to consider the needs of Madras State 
for tertilisers and supply them as early 
as possible. 

There is a scheme in my own consti-
tuency, called the Noyyal Irrigation 
Scheme. The original estimate for it 
was Rs. 3.2 crores. It was ,included 
in the draft Third Five Year Plan sub-
mitted by the Madras G~vernment 

to the Planning Commission. I do not 
know for what reason it was dropped. 
I would urge upon the Finance Minis-
ter and the Planning Commission even 
now, if it is not too late, to have it 
included in the Third Five Year Plan 
itseIt. 

With these words, let me congratu-
late the Finance Minister on having 
presented bold Budget proposals this 
year. Thank you. Sir. 

Shri Ansar Barvani: I take this op-
portunity to assure the hon. Finance 
Minister that the Indian people are 
prepared to sacrifice their all for the 
detence and development of this coun-
try. They are prepared to face forced 
marches starvation and death 'tor the 
defence 'of our country. We are pre-
pared t') go half-starved and half-
naked if We are assured that the 
money that we are giving to the Gov-
ernment will be used tnr the develop-
ment of our country and for building 
up a so"ialist society in this country, 
Srl that our children may not know 
what unemployment is, what starva-
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tir>l1 is, what illiteracy is and what 
disease is. 

While the Indian people are behind 
none in the matter of sacrifice for the 
development and defence of their 
country, they are at the same time 
very vigilant about the way in which 
their hard-earned money is goine to 
be spenl I still remember that in the 
early twenties, when the Indian peo-
pIe voluntarily gave contributions to 
the Khilafat Fund, they asked of their 
mightiest leaders about the way in 
Which the money was spent. I still 
remember that when in response to 
the appeal of the Father of the Na-
tion the Tilak Suraj Fund was collect-
ed, the Indian people did not spare 
even the Father of the Nation and 
asked him how the money was spent, 
and in his own characteristic way 
he gnve tJhe explanation. At one time 
he even expressed apology to the In-
dian people that some of his associates 
had not spent the money in the way in 
which it ought to have been spent. I 
know it very well that the hon. Fi-
nance Minister is a ereat follower of 
the Father of the Nation. If the Saint 
of Sabarmati could express his regret 
lor the way in which money was 
spent, I am sure that the Saint of Bul-
ear will also come forward and tell 
the peDple that the money af the coun-
try is not being spent in the way in 
which it ought to be spent. 

There is hardly any country in the 
world in which Parkinson's Law 
works more safely and steadily than 
it does in India. There is a desire on 
the part of every Ministry tD build up 
a mighty empire. There is a desire on 
the part of every Ministry to have 
8S many Secretaries, Under, Joint., Ad_ 
ditional Special and full-fledged. I 
still re~ember that in 1952 we entered 
into an agreement with the USA for 
developing our villages and for the 
pr"grcss of our agriculture. As soon 
as that agreement was signed, a cell 
was created in the Planning Commis-
sion known as Community Develop-
ment Administration under an officer 
who was honorary, but in India even 

hono·rary officers cost quite a fortune 
to our taxpayers in the shape of free 
houses, free transport, and allowance, 
travelIing and otherwise. But We found 
that this small cell in the Planning 
Commission which was only to advise 
the States how the community deve-
lopment work should be done, gradu-
ally developed into an empire. It be-
came a Ministry with all the parapher-
nalia of a Ministry, Secretaries, Ad-
ditional, Joint etc. Apart 'from this 
Ministry there are a number of other 
Ministries in the Centre whose only 
function is to advise the States and to 
c ... ordinate their activities. 

16.55 hrs 

[SHRI KHADn.ItAR in the ChaiT] 

Most of these Ministries can be re-
duced to the status of a small advisory 
cell under the control of the Planning 
Commission and the Ministries can be 
abolished. Huge amounts of money can 
be saved if these Ministries were abo-
lished and that work is entrusted t~ 

the Planning Commission or a little 
cell in the Planning Commission which 
can advise the States, because most of 
the work is being done by the 
States. There can be agreat deal 
of economy and if we do some-
thing about it we can save on a 
number of items and save lakhs and 
lakhs of rupees. 

The hon. Finance Minister has come 
out with a number Of direct and in-
direct taxes. I assure him that the 
country stands behind him and the 
country will not grudge him anything 
in the form of taxes, direct or ind i rect, 
in this 'hour of crisis when it is faced 
with the Chinese aggression and when 
the masses of our people are poor as 
a result of an underdeveloped ('cono-
my and our country needs develop-
ment; the country is not going to 
grudge any tax that he brings; it will 
be welcome to the pe~ple of this coun-
try and to the Parliament of this 
country. But at the same time, they 
would like to know wh('th('r there' are 
not othf'r avenues. T would like the 
hon. Finan~e Minister to take this 
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House into confidence and tell us what 
amount of arrears of income-tax is 
still left in ille various corporate sec-
tors. If all the arrears could be realis-
ed the umber of taxes that the Fi-
n~ce Minister has imposed on this 
country would haVe been less. We 
have got ample powers. I assure the 
hon. Finance Minister that if he feels 
helpless, let nim come to this House 
with any measure however strict that 
may be, however drastic it may be. I 
can assure him that this House will 
give him ample power to realise those 
arrears. How many people have been 
arrested in the last few years for not 
paying the arrears. We know that 
when a peasant fails to pay land re-
venue for a year, the tehsildar goes to 
his house and confiscates his cattle and 
his properties and everything and he 
is marched to the tehail. But how 
many of business tycoQlls and big 
businessmen have ever been called to 
the income-tax office to explain their 
conduct? I would like t!he han. Finance 
Minister to be very strict with them 
and to see that all the arrears are re-
alised within the course of this year. 
If these arrears are realised I am sure 
in the next Budget he will be able to 
come to this House and give us some 
reliefs. 

Almost every section Of this House 
after Swears in the name of Mahatma 
Gandhi. Professor Ranga swears by 
the name 01 Mahatma Gandhi: my 
friend ,Shri Surendranath Dwivedy 
and Shri Nath Pai and his party also 
swear by the name of Mahatma Gan-
dhi. Surely Members of the Socia-
list party, inspite of their attitude and 
conduct, also swear by the name 01. 
Mahatma Gandhi. The only exceptions 
are the communists as they still be-
lieve in Marx. They may be back-
ward. We also swear by the name of 
Mahatma Gandhi. I want to know 
how many of us are w:Jrthy of that 
great man How many of us follow 
his e~ample and follow his path? 

Shrl Nath Pal (Rajapur): Only you. 

Shrl Ansar Harvani: Just to satisfy 
ourselves that we are his followers 
we are sticking to certain fads. I 
would like the hon. Finance Minister 
to examine the possibilities of reim-
posing the salt tax. If that is done, 
a number of taxes which are very 
harsh on our people can be avoided. 
I know it very well I myself as a 
young boy had joined satyagraha 
against salt tax. It was a symbolic 
thing; it was necessary at hat time. I 
remember it very well that young 
Morarji Bhal resigned from the post 
of Deputy Collector and followed the 
path of Mahatma Gandhi in the Dandi 
March. It has a great sentimental at-
tachment for him. I can realise that. 
But sentiments can be sacrificed be-
fore realism and realism demands tbat 
it should be reimposed. 

Sir, every country's economy depend, 
on industry aDd commerce. What is 
the state of affairs in industry and 
commerce? I am not going to say 
anything about our public sector. It is 
just a child yet. I want to slly some-
thing about the private sector whi~h 
is in a respectable way described as 
the corporate sector. I am not. going 
into the details and the Vivian Bose 
report is going to come before this 
House. I know very well that every 
section of this House will examine it. 
We will have the opportunity to exa-
mine the way in which our private 
sector 1unctions. Mr. Chairman, if I 
use a harsh word, they are murdering 
the economy of this country. I could 
have used a worse word. But I do not 
want to do so; for fear of vulgarity. 
Therefore, it is necessary to have a 
full probe into the affairs of these pri-
vate sector companies. About the 
Vivian Bose Report, it is c'lming up. 
But I would like to know what is be-
ing done about the New Asiatic Com-
pany which is owned by Ghanshyam-
das Birla and the Birla Brothers. I 
want to know what has been done 
about the Thakersay empire. This is 
the time that the Finance Mini!rtrv and 
the Commerce Ministry should do 
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something. This is the time that the 
Government Of India should take over 
all these private concerns, all these 
corporate concerns which are indulg-
ing in tax-evasion, which are indulg-
ing in cheating the CJmpany Law Ad-
ministration which are indulging in 
cheating their share-holders and 
cheating the Indian people. 

17 hrs. 

Sir. We are pledged to socialism and 
I said once before that socialism needs 
two things: firstly, an apparatus and 
secondly he attitude of mmd. As far 
as the apparatus is concerned, we are 
building so:ialism with a set of Gov-
ernment servants very efficient they 
may be, who hav~ hardly any faith in 
socialism. I know, the Prime Minis-
ter once or twice said that our senior 
Government servants are, by and 
large, very efficient and in proof he 
pointed out that often in their retire-
ments they are engaged by various 
international organisations and huge 
business houses. But I can assure the 
Prime Minister that our senior public 
officers, after retirement, get jobs in 
various public se:tors n~t for their 
efficiency but for their influence and 
contact in the Government of India. 
It should be fully realised and, there-
fore, to attempt to build socialism in 
this country with the set of these peo-
ple will be very difficult. 

Once the Prime Minister renarked 
Lhat the basis of socialism in this 
country will be electric:ty and pan-
chayati raj. What is the position of 
electricity? We know it very well 
that even in the capital we have often 
break-downs of electricity. That is 
the position of electricity in this coun-
try. And what is the position of pan-
chayati raj? They want to bring 
pancha~ ati raj sitting in their air-
conditioned rooms of Krishi Bhavan. 
They have been issuing directives 
from there to the villages to build up 
panchayati raj. So, electricity and 
panchayati raj are going to be the 
basis of our socialism! 
2931 (Ai) LSD-8. 

The time has come when the Finance 
Minister and the Government of 
India should fully examine the possi-
bilit.ies of nat:onalisation of banks. 
At the time when the ex-Finance 
Minister brought the Bill here to 
nationalise the Life Insurance Cor-, 
poration, there were sections in this 
House which were very sceptic about 
the future of life insurance in this 
country. But the LlC-good, bad or 
indifferent, whatever it may ~has 
survived in sp:te of the misgivings of 
those people who thought that the 
nationalisation of life insurance would 
bring collapSe to the insurance system 
in this country. So, the time has come 
that even general insurance should be 
nat'onalised. I do not see the reason, 
when the Life Insurance Corpora-
tion can run successfully, why general 
insurance cannot be taken over by the 
Government and thus giving an oppor-
tunity of getting better finances for 
our public sector organisations. 

As I said, today we are facing a 
great crisis, international as well as 
nationa~. I am afraid that in this 
country there is no dearth of Krups 
and Thasines. You must beware of 
Krups and Thasines. Otherwise, I 
shudder to think of the idea that 
Pandit Jawahar1al Nehru will be re-
placed by one Adolf H:tler. 

With these words, I support the 
budget. 

Shri Yajnik (Ahmedabad:. Mr. 
Chairm3n, Sir, at the outset, I hearti-
ly support the increase in th~ expen-
diture on the defence serVIces by 
about Rs. 257 crores. As the Chinese 
sword is hanging sUI on our heads 
and vast areas of our lost territory 
have to be recovered, military pre-
paredness has to be increased. I may 
also assure the Government that this 
House and the people will never for-
get the pledge that has been t~en 
in this Hou'se to spare no sacnfice 
that will be necessary for the defence 
of our motherland. 

But the great question that faces 
th:s House is how thes'e new ex-
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penses have to be met. I am afraid I 
must say at once that this budget is 
a bureaucratic, dictatorial and auto-
cratic budget. And an autocrat and 
bureaucrat wants to make a show of 
keeping both the scales even. I am 
afraid, however, that with the mega-
ton bomb that the Finance Minister 
has exploded, there is consternation 
and sorrow and suffering on all sides. 
The Government must seriously consi-
der if they have really kept the pro-
per balanCe between direct and in-
direct tax a tion. 

I will not dilate on all the points 
or many of the points on the budget. 
I will only confine myself to the ex-
cise duty by which about Rs. 116 more 
are sought to be realised. I must 
state at once that these excise duties, 
whatever the Government might say 
and however they might use the De-
fence of India Rules, are bound to re-
sult in rise of prices not only of those 
articles and services which are taxed 
but also of those which are not taxed. 

See the items that have been taxed. 
Kerosene, superior: from Rs. 79 to 
Rs. 210 per Jrilo-litre-an increase of 
300 per cent. 'nferior kerosene: from 
Ho8. 64 to Rs. 160, by about 275 per 
cent; while the duties on motor-spirit 
and refined oil are to be increased 
only by about 25 to 30 per cent. The 
increases of the duty on kerosene are 
really fantastic and I am sure they 
will have to be reconsidered by the 
Finance Minister. Anyway, the in-
crease in duty on kerosene and on 
motor-spirit and diesel oil, with the 
increases of surcharges in duties on 
tobacco and cigarettes, coarse yarn 
and woollens, etc., would all go to 
increase the expenses of the com-
mon man. When you tax kerosene, 
you tax not only thet fuel, but yoU also 
tax the light of the village huts and 
the mud hovels. When you tax motor 
spirit and diesel oil, you tax trans-
port, which has now become a neces-
sity to the village people in order to 
carry out their several duties and res-
ponsibilities. When you tax tobacco 
and cigarettes you tax a daily neces-
sity of the common man. 

With all these increases, the FinanCe 
Minister seeks to get about Rs. 116 
crores. I ask the Finance Minister 
if it is necessary to go in for these op-
pressiVe additional excise duties. Let 
us see what is going to be secured from 
direct taxation. Direct taxation, apart 
from Rs. 4() crores that are to 
be sought from the compulsory sav-
ing scheme, is really budgeted to give 
only Rs. 70 crores as against the 
Rs. 116 crores that are sought to be 
secured from excise revenue. 

Let us see how the direct and 
indirect taxes have been increased 
during the last 10 years. Acc0rding 
to one estimate, the total tax revenue 
of the Central Government increased 
from Rs. 357 crores in 1950-51 to 
Rs. 768 crores In 1961-62. The direct 
taxes increased from Rs. 130 crores to 
Rs. 206 crores and indirect taxes from 
Rs. 227 crores to Rs. 562 crores. Thus, 
there was an increase in direct taxa-
tion by only about 59 per cent while 
altogether indirect taxation increased 
by 250 per cent and excise duties 
increased by 647 per cent. Moreover, 
during the last five years, the percent-
age increase in indirect taxes has been 
much !!Teater than in direct taxes. 
From 1957-58 to 1963-64 budget, where 
the total tax revenue would be doubl-
ed, direct taxation would increase by 
about 75 per cent while indirect taxa-
tion would increase by more than 100 
per cent and union excise alone would 
increase by 200 per cent. 

Has the income of the common man 
increased in this proportion? Accord-
ing to the latest figures during the 
years from 1956-57 to 1961-62, while 
the national income has increased from 
Rs. 11,000 to Rs. 13,000 crores and the 
index number of national income has 
increased from Rs. 127 to Rs. 150, the 
peT capi!:a income has increased only 
from Rs. 110 to Rs. 117. That is to 
say, the larger amount of the national 
income has been taken up by a com-
paratively higher income group. More-
over, we have also the report of the 
Agricultural Labour Committee which 
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has stated clearly how the lowest of 
the low income groups fare in this 
country. The agricultural labour house-
holds account for nearly 7 crore per-
sons, according to the report of 1956-
57, and their per capita income was re-
duced from Rs. 104 to Rs. 99 from 
1950-51 to 1956-57, while, the debts 
increased from Rs. 105 to Rs. 138. 
Now, these are the people who are 
to be taxed by these exc:se duties. 

The Question, Sir, is, whether it is 
necessary to increase theSe excise 
duties in view of the comparatively 
small amount that is derived irom 
direct taxes while the income of the 
higher income groups has increased 
during the last few years. Professor 
Gadg:l, writing in the Economic 
Weekly, has stated that there IS an in-
crease of 19 per cent in the national 
income between 1957 and 1961 and 
the collection of taxes on purely per-
sonal income for the same period went 
down from Rs. 152 crores to Rs. 142 
crores--the income increased while the 
income-tax decreased. 

But the most crucial and devastat-
ing criticism of the income-tax organi-
sation has come from the Public Ac-
counts Committee. As some other 
hon. friend has told this House, out of 
a sum of Rs. 253 crores pending re-
covery at the end of 1960-61, Rs. 136 
crores were taken as effective arrears. 
That means, probably, the rest of it 
is to bel written off in a way. And, 
theSe effective arrears have increased 
to Rs. 150 crores by the end of 1962, 
and probably the effect:ve arrears at 
the end of this year wo.uld be more. 
Anyway. this is a big chunk that 
awaits recovery by Government de-
partment. It will not go into the 
figures of income-tax evasion that have 
been given by Professor Kaldor to 
the tune of about Rs. 300 crores--I 
leave that aside for the time being-
but the Aud'tor-General himself has 
found lunder-assessment involving tax 
amounting to Rs. 120 crores in only 
one-fourth of the income-tax wards 
in the country-probably. if you take 
into account all the income-tax wards 
in the country, the amount of under-

assessment would easily come to about 
Rs. 250 crores to Rs. 300 crores. ] 
do not take into consideration any 
evasion figures at all, but merely tak-
ing these figures of Rs. 150 crores of 
effective arrears of income-tax pen:d-
ing at the end of 1962 and the prob-
able amount of Rs. 250 crores to 
Rs. 300 crores which is the amount of 
under-assessment, you will easily 
come to a figure of more than Rs. 400 
crores. Now, mind you, Sir, this is 
not a problematic or controversial 
figure. These are figures given by the 
Auditor-General and the Public Ac-
counts Committee. If these figures 
amount to Rs. 400 crores, is it not 
possible for Government during the 
next year to collect a large part of it? 
The, Finance Minister has preached 
austerity and economy to all, the poor 
and the rich. May I request the 
Finance Minister to instil some mea-
sure of austerity into the income-tax 
department? May I request that stern 
warnings be given to all the officers 
of the income-tax department and all 
the employees to see that all effec-
tive arrears are collected as soon ~:s 

possible? He should also warn, not 
only the income-tax officers of the 
Government but also the income-tax 
assessee-s, that no under-hand dealing. 
no corruption, would be tolerated and 
anybody found to be guilty of any 
malpractices will be sternly dealt 
with. I am sorry to find that the in-
come-tax defaulters and evaders are 
treated very lightly. I would request 
the hon. Finance Min:ster to see that 
stern measures are taken to collect 
even a good part of these Rs. 400 
crores so that the entire amount that 
he has budgeted to secure from extra 
excise duties may not have to be col-
lected. 

One last word and I haVe done. 
So far as the compulsory saving 
scheme is concerned, I must point 
out to this House that it is ultra vires 
the Constitut'on. The Bill indicates 
that the permission of the President 
has been obtained for its introduction 
as a Money Bill. Article 110 of the 
Constitution describes the contents of 
Money Bills. A money Bill may levy 
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taxation, a money Bill may pro-
vide for borrowing money, a money 
Bill might authorise Government to 
spend from the Consolidated Fund of 
India. But there is no provision in 
the Constitution that empowers 
Government to pass a law providing 
for compulsory saving. 

An Bon. Member: This is borrow-
ing money. 

Shri Yajnik: When it is borrow-
ing, it is voluntary. I have yet to find 
in the dictionary a~y equivalent to 
this kind of borrowing, i.e., borrow-
ing by compuls'on and, therefore, I 
say with all humility ..... . 

An Bon. Member: This is extor 
tion. 

Shri Yajnik: .... that the Govern-
ment should seriously consider thi~ 
matter from the legal point of v:ew 
and scrap entirely the compu:sory sav-
ing scheme so that the whole deficIt 
in the budget may be made by wl-
lecting income-tax arrears and other 
taxes in a more vigorous and in a 
more efficient manner. 

Shri P. R. Ramakrishnanan (Coimba-
tore): Mr. Chairman, the budget 
propsals for 1963-64 were awaited 
with more than the usual interest and 
anxiety. There was no doubt in aoy-
body's mind that even if India were 
to go to the negotiating table with 
Chona, a sharp increase in our defence 
expenditure cannot be avoided. It 
was also equally clear that this tax 
burden is a continuing thing. Now, 
the Finance Minister is faced with a 
twin problem. He has to find re-
sources for strengthen'ng our defences. 
He must find resources for our COIl-
tinuing economic development. This 
is a challenge to any Finance Minis-
ter and is a most difficult and deli-
cate problem that any Finance Min's-
ter of this country has even faced. I 
must congratulate Shri Morarji Dpsai 
for his resourcefulness and his bold- . 
ness in presenting the Budget [or 
1963-84. 

17.Z6 hrs. 

(MR. DEPUTY-SPEAKER in the Chair] 

He has allocated Rs. 867 crores for 
the defence expenditure in the com-
ing year. In aliocating this amount, 
he has shown not only to our peopie 
but to the world outside our sincerity 
in strengthening our defence and 
shown to the outside world that we 
can defend ourselves against any 
future aggression. He has left a lie-
ficit of Rs. 454 crores, out of wh:ch 
he has put Rs. 276 crores as additional 
taxation, leaving Rs. 151 crores Lor 
:ieficit financing. He has Cast his net 
wide. It has been deliberately done. 
Even the poorest woman, probably in 
a vi.lage, who uses kerosene is taxed. 
The farmer who pays a very small re-
venue :s also compulsorily made to 
save. The big man, rich man in ~I:e 
city, pays his direct and indirect taxes. 
I feel the Finance Minister has done 
thi. deliberately with a view to see 
that the country must be conscious 01 
our security, of our democratic way 
of life and everybody should contri-
bute to preserve this way of life. 

In assessing the effect of these pro-
posals, it is necessary to view these 
proposals :n respect of our long term 
economic development. Therefore, it 
is necessary that we look at this pro-
posal as to what effect it would have 
on capital formation, on the stability 
of internal prices, on the promotion of 
our external trade, and lastly, the 
most important th'ng is whether the 
distribution of the burden falls equa:-
lyon all the people of the country, 
so that the morale of the country will 
be kept up. 

First, I would like to deal with the 
rate of capital formation in this coun· 
try. Even in a developed country, for 
sound economic health, the rate of 
capital formation is to the tune of 5 per 
cent of its national income. Tn an under 
devE>loped country, in order to quicken 
the pace of economic growth, it is neces-
sary to raise the rate of capital ror-
mation to 10 to 12 per cent of the 
national income. For accelerat~ng our 
economic growth at the State level, 
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industries that have been built at 
comparable times in other parts of 
the country. 

We have set up the State Finance 
Corporations and at the Central level 
I.F.C. and the ICICl. These Finance 
corporations have strengthened the 
economy by not only finding equIty 
capital, but they have also been finding 
long term capital which commerc:al 
banks do not advance normal!y. 

I seek your premission, Sir, and the 
indulgence of this House to say a 
few words on the pattern of indivi-
dual development in the southern re-
gion of this country. Till 1950, Coim-
batore, which is my electoral constitu_ 
ency almost remained exclusively the 
only industrial town in the southern 
region. There were certain economic 
reasons, and there are also some na-
tural advantages which Coimbatore 
had. It is a big cotton belt and also 
climatically it is ideally suited for 
cotton spining. So, naturally, a big 
cotton textile industry took its growth 
in the Cairn bat ore area. The Pykara 
and the Mettur Hydro-Electric Power 
systems provided the necessary power 
requirements for this development. 
MOre than all this, the early entrepre
neurs in the industry provided the 
necessary climate for investment, by 
giving large d'vidends, by keeping 
the equity capital very low and by 
borrowing a very large loan capital. 
This is the pattern for any undPr-
developed country, and this is the 
price that any under-developed coun-
try has to pay for its development. 
In the southern r['gion the pattern at 
capital formation has been set with 
low equity capital and a large loan 
cap'tal. I am sure I am correct when 
I say, that even as early as 1956, tex-
tile mills have been built say a 12,000 
spindle unit in the southern region 
with as low an equity capital as Rs. 5 
lakhs and with a large borrowing 
when 40 lakhs equity capital was 
raised in other parts for a slmilar 
unit. And I may not be very 
wrong if I say that if We take today 
the equity capital and the reserves of 
the southern industries for compar-
able industries, they may be far be-
low, as low as one-filth or one-sixth 
of the equity capital and reserves of 

So, the super-profits tax as it has 
been visuaL~ed or proPos~d by the 
Fmance Mlruster, will certainly be a 
great burden on the southern indus-
try: I would like to propose a modifi-
catIon of the super-profits tax in this 
way. After all, the sales volume of 
any company is actually reflected in 
the capita~ input of any industry. If 
o.nly the. Fmance M;nister could estab_ 
ll~h capItal norms for different indus_ 
tne, based on their sales volume I 
am sure that this kind of injus'tice 
can be avoided. For the exemption 
of the 6 per cent which he has pro-
~osed in the Super-Profits Tax Bill, 
mstead of taking the low equity capi-
tal and the r~serves, if he only deci-
des to establIsh capital norms based 
on sales volume, and take that instead 
he would be doing a great justice t~ 
the s~uthern industry which has been 
org~msed on a not sound economic 
basIS. I say this becaUSe it is d:ffi-
cult to raise equity capital in the 
South. In regions like Bombay and 
Catcutta etc., capital was very easy 
to get. There were companies which 
were floated with a good board and 
the. capital was many times ove; sub-
scrIbed> But this was not a normal 
~henomenon or common phenomenon 
In the south, because the capital in 
the southern region is an investment 
capital whereas in the other regions it 
is speculativ~ capital. So, in the in-
terests of the development Of indus-
try in the south, I only appeal to the 
FinanCe Minister that he establishes 
capital norms based on sales volume 
for calculati~ns of the super-profits 
tax. 

The deposit scheme whiCh has been 
very much criticised is a new innova-
tion, and I must certainly congratu-
late the hon. Finance Minister for 
bringing this scheme. In a poor coun-
try like ours, it is very difficult to 
save any money. We cannot ask peo-
ple to do so, because the prices have 
been rising, and even the people who 
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have been getting money have never 
seen any money in their lives before, 
and so, if you ask them they will 
never save. I am very happy that 
this compulsory deposit scheme has 
been introduced, and it has been in-
troduced to touch every man and 
every woman in the country. 

Nobody could draw any line as to 
which section of the community can 
be exempted from this compulsory 
savings scheme. So, the Finance Mi-
nister is justified in bringing under 
its umbrella all the people, people 
who have been drawing substantial 
pays and also people who have been 
drawing smaller pay in the country. 

There has been a lot of criticism, 
and also sugg~ions, about keeping a 
stable price structure in the country. 
Certainly, the Finance Minister has 
tried in years past to keep prices 
stable. But I would like to know 
from him when he replies to the de-
bate what steps, in concrete terms, he 
is likely to take so that there will be 
no further apprehensions in the minds 
of people that prices will be rising 
and they will not be able to make 
both ends meet. 

I would like to say a few words 
about export promotion. As you 
know, foreign exchange has been one 
of the most difficult problems in this 
country for its development. We went 
as low as Rs. 100 crores, even below 
the minimum that has been set for 
the stability Of Our currency in our 
foreign reserves. Our exports have 
not risen considerably in the past 
years. But nOW the Finance Minis-
ter has given certain additional in-
centives for their promotion. I hope 
and trust that the 2 per cent exemp-
tion which has been proposed from 
income-tax and super-tax on sales 
made outside the country will give 
some impetus to export promotion. 
He has also provided Rs. 3 crores for 
conducting research for export promo-
tion. I dO hope that advantage will 
be taken of this to find out the pat-

tern of taste and pattern of require-
ments in different countries, and the 
results of research done are made 
available to industries; if industries 
are given the necessary knowledge of 
the requirements of countries outside 
it will help export promotion. ' 

I do not like to say very much 
more. I would only like to say that 
this country is determined in 
strengthening its defences, and all 
people are conscious of the present 
em~rgency, even though some may 
believe that it is not there. As the 
~rime Minister has 'been saying, even 
if the emergency is not there, there 
is a realisation that our defences 
must be strengthened. 

Shri Heda (Nizamabad): Mr. De-
puty..speaker, Sir, Shri P. K. Deo 
likened this Budget in the beginnine 
Of his speech to a juggernaut and he 
defined juggernaut as 'man-crushing 
monster'. I would like to tell him 
that this Budget is not a juggernaut 
but a Jagannath and by Jagannath I 
mean 'monster-crushing budget', mon-
ster being the Chinese aggression. 

It was expected that this Budget 
would be a very heavy one and every-
body had expected high taxation. As 
the Finance Minister himself said, 
all his taxes this year constitute much 
more than the total taxation he has 
levied in the last five years. It was 
necessary. He spread his net very 
wide and he tried to rope in every 
stratum of society. If somebody is 
left out from the clutches of taxation, 
probably it was because he could not 
help it. The landless labourer, the 
daily wage earner and some such 
categories have been le~t out, but I 
think he could not help it. But one 
thing I have observed is that he has 
done it very ingeniously in the sense 
that the collection charges for this 
heavy taxation would not be very 
heavy. They would rather be nomi-
nal. The compulsory deposit, the 
super profits tax and the extra In-
come-tax, whatever it is, will be col-
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lected through the existing machinery. 
Even the land revenue from farmers 
would be collected through the exist-
ing machinery. Thereby we find the 
Finance Minister has taken a wise step 
in seeing that such a heavy taxation 
does not entail extra expenditure for 
its collection. 

Now, I would make a few com-
ments. My first comment is about the 
income group with Rs. 5,000 or less. 
Shri Dhebarbhai has dealt with this 
class in good detail, and he has told 
us how this class would feel the bur-
den very heavily. Employees who 
are earning anything between Rs. 125 
and Rs. 250 per month are already 
contributing to the Provident Fund. 
Most of them are insured and have to 
pay the insurance premium. In addi-
tion, they are paying tax of Rs. 42 
which would now be increased to 
about Rs. 241, out of which Rs. 149 
would be the compulsory deposit. As 
Shri Dhebarbhai has rightly observed, 
the employee cannot go without a 
roof or food, and so, the insurance 
policy that he is holding or his con-
tribution to the-Provident Fund may 
be the casualty. "He has appealed to 
the Finance Minister to see that this 
does not happen. 

In this connection, I have a sugges-
tion to offer. In the case of all those 
in this income group and who pay 
premium on insurance policy, the 
amount of that premium may be de-
ducted firstly from the compulsory 
deposit that they are asked to pay, 
and if something remains, it may be 
adjusted towards the extra income-
tax or super-tax, whatever it is cal-
led, that they have to pay. This 
would help them, and I think this will 
fulfil the objective of the Government. 
After all, here the FinanCe Minister 
promises 4 per cent interest and re-
payment of the compulsory deposit 
after five years. On an insurance 
policy, the interest that the Life In-
surance Corporation pays is about 2! 
per cent, much smaller than what the 
Finance Minister promises, and the 
payment would be made generally 
after 20 years. Therefore, from both 

the angles the Finance Minister has 
nothing to lose. I think he can take 
very easily a credit of Rs. 50 to Rs. 100 
crores from the Life InsuranCe Cor-
pora,tion at 41 per cent, and this gap 
can be easily offset. 

What holds good for those who do 
not pay income_tax, or whose income 
is less than Rs. 5,000, holds good to a 
certain extent in respect of those 
whose income is between Rs. 5,000 
and Rs. 10,000 and I think that there 
also something of this type can be 
adopted. 

The second comment that I would 
"like to make is that the Finance Mi-
nister has kept free 6 per cent income 

"on the capital plus reserve after pay-
ment of the corporation tax, SO far 
as the corporate sector is concerned. 
He has taken into account that 6 per 
cent is a reasonable income. But we 
are allowing legally moneylenders and 
bankers 12 per cent interest on pro-
notes etc. If one goes through the 
newspapers, one will come across c~_ 
tain advertisements by compames 
duly incorporated dealing in hire pur-
chase schemes, offering 12 per cent 
income on deposits by anybody. So, 
when the money market is so tight, 
this 6 per cent is not very reasonable; 
when we take into account th.e . fact 
that at the source of the diVidend 
about 30 or 33 per cent is deductedj 
this becomes about 4 per ce~t. So, 
suggest that instead of ordin~r! : 
per cent income-tax free dlvlden 
may be allowed to the private sector. 

So far as the super profits tax is 
concerned, I have come ac:ross an 

t b the representatives of argumen "y . h been 
big business that effiCiency as 

d those companies which are taxed an . I 
ffi . nt and more economlca, more e cle ld 

whose performance is good, wou 
.be paying higher "'and higher taxes. 
This is not correct. It is not the effi-
ciency that pays; it is ~ot the econo-
my that gives them thiS great mar-
gin. You will come across the same 
management having various compa-
nies and making different profits in 
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[Shri Heda] 
various companies. There are cases 
where the same management makes 
hardly 10 per cent profits in one com-
pany while in others they make 10 to 
20 per cent and in certain cases even 
50 per cent. It is . also said tha.t the 
~axa~ions would be very heavy and 
It Will go to 80 per cent. 

I have roughly calculated-I am 
no~ a ~ancial expert-but my calcu-
lation IS, I think, fairly correct: un-
less a company earns more than 80 
per cent Of its share capital plus re-
serves, i~ will not be paying 80 per 
cent of Its total income as taxation. 
TIle companies who earn ab:lut 50 pe:-
cent of the share capital would be 
paying about 78 pe'%- cent and the 
companies whose earning is between 
40 to 50 per cent would be paying 
about 65 per cent, and the companies 
whose earnings are between 30 and 40 
per cent would be paying 55 per cent; 
and the companies with earnings of 
30 ~er cent and less would not be 
paymg much; the companies who earn 
abo~t 10 per cent will pay something 
norm~al. . So, it is not the efficiency 
that 15 bemg taxed; it is a particular 
situation, in which that industry hap-
pens to work, when the industry hap-
pens to occupy a position where the 
goods that are manufactured are rare, 
where the profit margin is great. 
;whe:e. for these reasons, the margin 
IS h·gh. Only such companies would 
be taxed. I am quite certain that 
none of theSe companies will be com-
pelled by the force of circumstances 
to pay less dividend than they havE' 
been paying all these years. 

I have calculated the tax in regard 
to a few big companies and every-
where I have found that if they earn 
what they earned in the previous 
years, they would be paying in sp~te 
of the super profits tax the same divi-
dend as they had been paying in 
earlier years. The result would be 
that they will ·be having, in earlier 
years, an amount which they 
could have pooled back to the reserve 
Now, that quantum for reserve would 
not be there. 

The other day, a Member of Parlia-
ment who happens to be an indus-
trialist sat with me and We discussed 
these things. His company was a me-
dium-sized company with a capital of 
about Rs. 75 lakhs. His company's 
income was about 35 per cent of the 
total share capital. I found out that,' 
earlier he would have pooled back' 
Rs. 5 lakhs out of his profit of Rs. 37' 
lakhs or so into the reserves. Now, 
he will be pooling back a quarter of 
that. Only, the quantum of reserve 
would be affeeted and this is quite" 
correet and is rightly done, because,' 
these companies earn such huge mar- { 
gin of l>rofit be~use of the particular 
situation and not because of the effi-
ciency or economy or anything. There-
fore, when the country needs money, 
they can be taxed. 

But this would be very hard upon 
the new companies or the companies 
who have not pooled any reserves; and 
those companies which have now 
come up and have got 50 per cent or 
more of the share capital as reserves 
would not be very hardly hit. But 
the companies which have been newly 
started or which would be statted or 
the companies which have got less 
reserves would be hardly hit. There-
fore, I would suggest that as the Fin-
ance Minister was good enough to 
give a five-year tax holiday for the 
new companies-this was done with a 
view to give them an incentive-he 
might offer the same concession to the 
new companies which have come up, 
particularly the new companies that 
are coming up with foreign coIla'bora-
tion. Since the tax-structure anJ 
other conditions in foreign countries 
are quite different from those obtain-
ing in this country, there may be a 
slight feeling of scare and that has to 
be arrested and from that angle; the 
tax holiday in respect of income-tax 
that has been given to the new com-
panies may be extended to super pro-
fits tax alse.. 

Dr. M. S. ABey (Nagpur): For five 
years? 
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Shri Hecla: Yes. The foreign col-
laborators feel scared becaUSe of the 
new structure of taxation. In their 
own countries, this type of taxation 
is not there. In one of my speeches 
about two years ago, I had paid great 
tributes to the former Finance Minis-
ter, Mr. T. T. Krishnamachari, for the 
perfect tax structure that he gave to 
UoI, a tax structure which was better 
than that in any country where free 
. <!onomy is playing its role. So, this 
'tructure is quite new. It is not in 
!xistence in U.K., West Germany, 
~ rance or USA. So, foreign COllabo-
rators feel scared when they look at 
tnis tax structure. On the top of it, 
,vhen they see the surcharge and 
~uper profits tax, they would feel 
more scared. So, they may be giVl:n 
an assurance that for the first five 
years of the company going into pro-
duction, they will enjoy the same 
facitities as they enjoy so far as in-
come-tax is concerned. 

In regard to other companies which 
have just gone into production and 
which have started JUSt now as I sa;d 
earlier, since they have not got reserves 
they would be suffering. So, in their 
case, sympathetic consideration may 
be given. I suggest that the amount 
that they are setting aside fOr the rp.-
serves may not come under the pur-
view of this tax. I am referring only 
to those amounts and you can limit 
that this company would not gi-ve 
more than 6 per cent income-tax-
free dividend. You can also say that 
this amount which they want to put 
into the reserves may not be mOLe 
than 10 per cent of the share capital 
or 15 Or 20 per cent of the net profits. 
These conditions may be put, but some 
scope may be giVen to them to en-
courage them to put as much money 
as possible in the earlier years of 
their making profits into the reserves, 
so that the company may be on a 
sound footing. 

The private sector companies be-
lieve in smaller capital and not great-
er outlay. It is not so in the case of 
the public sector, where the capital 
Outlay is adequate. In private com-
2931 (Ai) LBD-II. 
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panies, the share capital is low and 
borrowed capital is greater. Borrow-
ed capital is to be returned year after 
year. So, to accommodate these new 
companies which have not got enough 
reserves at their command, some ac-
commodation may be shown. I think 
if that is done, the new compames 
will not suffer. 

The very fact that the stock ex-
change has reacted very well Shows 
that the scare expressed by big bUSI-
ness or their representatives is not 
true. It was said that there would 
be a crash in the stock exchange. But 
there is no crash. Prices had come 
down in last October and November, 
because at that time, there was an 
expectation that this year's budget 
would be heavy. But after the budget 
was proposed, I do not think t.he 
prices have come down by more than 
10 per cent. The tendency from yes-
terday again is that prices are lOinl 
up. 

Shri Bade: The share market has 
colJapsed sinCe yesterday. 

Shrl Hecla: That is the word us~ 
but it has not collapsed. If you com-
pare the quotations on 27th February 
and yesterday, you will not find a 
difference of more than 10 per cent 
in popular scrips. If you IOClk at the 
trend from yesterday, you will find 
that the prices are again on the in-
crease. Therefore, the bogey that has 
been created and the argument that 
has been advanced that there is a 
crash in the stock exchange are not 
correct. There is no crash anywhere. 
The precautionary measures taken by 
the stock exchanges only shows their 
foresight. To stop speculation, they 
said that there should be immediate 
delivery and as far as possible cash 
transactions. That has stabilised the 
market and it has given an indication 
of the real value of the scrips. From 
that angle also, it is very clear that 
the Finance Minister's budget, heavy 
as it is, has been received by the 
stock exchange very well. 
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[Shri Heda] 
The Finance Minister said that he 

would like to collect about Rs. 25 
crores from the super profits tax and 
the extra cess that he has proposed. 
I am quite certain that even if all the 
suggestions have been accepted, the 
Finance Minister would be able to 
collect more than Rs. 25 crores in a 
year. He generally, and it is but na-
tural, calculates or bases his figures 
on the performance of last year, two 
years before or the average of threl:: 
years. But since every Year the pro-
fits of these companies are higher and 
higher, the average of the last three 
years does not hold good. He has to 
see what was the increase from year 
to year and he has to take into ac-
count what would be the estimated 
increase in this year. If this is ~aken, 
the difference would be about 40 per 
cent in the total estimate of profits 
and thereby I am quite certain that 
even if he accepts theSe modifications 
he will be able to collect more than 
Rs. 25 crores. 

~ tfo'f ~ (<rr?ln:) : 11R''l.'hr 
';3'lWm ~, f~ f<f;1'l 'lf7ftl1fiiii 
if m'3f ~ 'fir ~'t1: ~ 'f.7T .. R '!it 
~ ~r m 'll:r ~, ~ ~ '"l:~ ~r qfml1i7nlt 
~i<: ~-r ~ 'fir qfd~l1f.,if it f~ 
~T erR <mff 'fT 1!l'il1 tlI'R' WI' mar ~, 
1ft flr;;rR ~ ~ ~, ~ ~ 'fT ~~~, 
~T~!f ~ ~i<: er'Rru ~ if; ~ I 
\iIW Cflfi ~ if; ~~~!I'T <f.T ~ ~, 
~ 'fT <l"irrorr ~ ~ f<I; m;r.T'IT lfiT 
~ ~ ~r ~11rr if ~ qR mRr 
~lfoi';;nir I qif~~'R~ 
f<I; <fil: ~ <rRf lfiT ~ ~;rr 
mft ~ $ ~~ ~ iflfT ~ ;aomT ~ I 
~ om: it ~ 1f~ ~ ~ f'fi-
~ <fil:r ~11rr ~ ;;r)f<l; gm ~r "I'r, 
~~ Cflfi~'fT~~, <fil: 
~ .. ~ err. 'fir <rRf lfiT ~ 'Ii': 
~ ~ ~r ~ I ~6"r 'Ilr ~f(f ~, 00 
~ ;;rmr ~ f'fi ~ if; mllf11f ;;ror l!;Q 
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~) mcrr ~, ~ ~ 'rl'R ~ ~, 
~ ill!' 'fiT ;a'~lfq'f 1fo'r 'J:fer ~ ~ @ 
,!m if; f.;w; iIWf t%'l:rr m ~ ~ I 
~ ~ 'Ill' ;a'trT 'fiT l1'fcr~ ~ I 

lift ~ ~ '1'f~fli'q-fcr!fT lfiT ill!' 
tlI'R' it ~!j aT ~ ~~ ~ ~ '1'~(ff ~ 
f<I; ~ ~ ~) ~crll' 'IT ;;rT f'l'm: G1l'iffi' 

'fi~ '!it ~T:r) ~ ~ ill!' :r ~~ ~ 'fi) ~m 
if; f.;w; ~ ~ I ~I;f if; orR f~ if; i~ 
~ ~ f<n."t'-l ~ra- g~ 'IlT ~ ~'1' ~ 
~ :r ~~!fm ~ 'fi) lfillRT 'fi) ~i<: 
m;;r ;;ror ~if l1''f.'T<: if; ~ ~ 'fiT <mI ~ 
~ ~~ 'fiT mflfrr 'fi.i\' it 'Il) lfiT~ f~

~ ~ ~ I ~<'1If ~i\T ~ ~ f<ti 
~ ~~ ~i<: ~<-r ~~ ~ .niP' ~ 
if; f<'I1:!; f;;p:r f'fi~r l1''f.'T<: 'fir ~m) 'fir 
';j1G(~1l'.fld1 ~T, <fil: ~ ~'I'r ~ I ;a'~ 
w~ 'IlT lfiT'{1l1' ~T ~i<: ';3~~ f<'l1t 'fiR 
f;;r~~<fT<. ~, ~-r ifRfT 'R ;;rci{ 'fir ~~ 
~ >;!1'I,4MI ~ ~ I ~(ff 
~ u:r 'fir ~ f1fo' ;;rT tffiH:q-fCf!lT ~ 
fiT llt ~ ~i<: ;;rT ~Tr:r~ ~ 'R m '1'~ 
~, ~rr~ f'f>~ SI''fl<: ~ ~ flfill"T ;;rril I 
ll'~ :qrrr 'fir ~ll'lf<.q'f 'fiT,' ~'li'r !iff.ffl 
lfiT "I'i<: ~'li'r ~CI1 lfiT ~li ~i<: ;a'm 
¥<rT ~ ~f!;G~iIf ~ 'f>~ crT ~ 'liT( 
~;;rRcrr ~ f<ti ill!' ~ ~~T sr~ 
it f~ "I'11T <Il ~ ~, fiifiCfifT 8<nu 
lfi~ ~ ~ I m1f,"l ;;rT qf<.UfTlf ~ l1'R~'II' 

it 'i{)lfi{ q-~ ~ ;a';r~ fu~ ~ ~ if>T 
flficrrrT ~T ;;m;r ~Wll'T ;;rril, ~~(f 
lffl' ~ f<fi ~ w~ ittrr ~iflIi ~Rr 
vIT, ;;rT ~ ~Y~er -r~ ~T ~ vIT I 
Mr. Deputy-Speaker: The hon. 

Member will continue tomorrow. Thf' 
House now stands adjourned till 
Eleven o'clock tomorrow. 
18 hrs. 

The Lok Sabha then ad;oumed tm 
Eleven of the Clock on Wednesdall, 
March 13, 19631Phalguna 22, 1884 
(Saka). 


